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GOVERNMENT OF_ INDIA.
LEGISLATIVE DEPARTMENT.

PROOCEEDINGS OF THE COUNCIL OF THE GOVERNOR GENERAL OF INDIA,
ASBSEMBLED FOR THE PURPOSE OF MAKING LAWS AND REGULATIONS
UNDER THE PROVISIONS OF THBE INDIAN COUNCILS ACTS, 1861 TO
1909 (24 & 25 VICT., c. 87, 85 & 86 VICT.,,c. 14, AND @ EDW. VIL 0. 4).

The Council met at Government House, Calcutta, on Friday, the 8th
March 1912.

PRESENT :

The Hon’ble 81z Gry: FLEETwoop WiLsO¥, G.C.I.E, K.C.B., K.C.M.Q., Vice-
President, presiding

and 51 Members, of whom -4 were Additional Members.

DISCUSSION OF THE FINANCIAL STATEM&NT,

SECOND STAGE.

The Hon’ble Sir James Meston: “Sir, on behalf of the Hon'ble the
Finance Member, I beg to open the second stage of the discussion on the
Financial Statement, and to introduce the heads which arc described in the
agenda, viz.;— .

Revenue. ExPeNpITURE.
IL.—Opium. 1.—Refunds.
X1I.—Interest. 4.—Opium.
XV.—Mint. 6.—Stamps.
XXII.—Receipts in aid of superannuation. 10.—As<esssd Taxes.
XXIV.—Exchange. 14 —Interest on obligations other than the
XXV.—Miscellaneous. . MPublic Debt.
17.—Mint

28, —Civil Fnrlongh and Absentes Allowances.
29.— Superannuation Alluwaucesand Pensions.
81.—TFxchange.

32.—Miscellancous.

36.— Reduction or Avoidance of Debt.

¢ I think it was not the intention of the IHon'ble the Finance Member to
add in regard to these heads anythingto what was said in his speech of Friday
last or in the explanatory memorandum.”
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488 DISCUSSION OF THE FINANCIAL STATEM:ENT.
SEcoxD Sr46GE.
[Sir Robert Carlyle.] (8rm Marcu 1912. )

The Hon'ble 8ir Robert Carlyle: “1I rise, 8ir, to introduce -the
following heads of the Financial Blatement for 1912-13 :—

Revenue, Ezpenditure.
1. Land Revenue. 8. Land Revenne.
8. Provincial Rates.
V1. Provineial Rates. 11. Forest.
20. Scientific and other minor Departments.
IX. Forest. 33. Famine Relief.
35, Protective Works : Irrigation.
xxI.D Scientific and other Minor 42A Ditto.
epartments. 42 ..
XXIX Plrri » 13 Irrigation.
xxx.-} gation. 45."Civil Works.

i 49. Capital Outlay on Irrigation.
XXXI. Civil Works.

* I have nothing to tell the Council regarding Revenue or Expenditure
under the heads of * Land Revenue,” * Provincial Rates’ and * Famine
Relief " beyond what appears in the Financial Statement.

“ I may possibly have some remarks to make as rds Forest Revenue
and Expenditure in dealing with the Hon'ble Mr. Mudholkar’s Resolution re
the Inspector-General of Forests, but otherwise there is nothing in the Forest
Budget calling for remarks under the head of cither Revenue or kxpenditure.
I mentioned last year that very promising experiments had been made in con-
nection with the preparation of wood pulp for the manufacture of paper.
These experiments have been continued tlliis vear in connection with the prepara-
tion of bamboo pulp. An experiment on a large scale is in consequence of our
enquirie« about to be made by a private firm, and, if successful, it should greatly

_improve the position of the qnper mills in this country, and also within a few

years should very considerably increase our revenues. knquiries have also been
made by the Forest Department in other directions as regards materials for the
manufacture of paper, and very promising experiments, but so far in the labo-
ratory only, have been made regarding various kinds of grass which grow in
large quantities in India. At present tea boxes are imported to the value of
something like 87 lakhs of rugeee. Enquiries have been made hy the Forest
Economist into the matter, which, I hope, will result in the Forest Department
being able to provide suitable timber for the manufacture of tea boxes in this
country. There have also been considerable improvements in the manufacture
of turpentine which will, I hope, ultimately lead to a large development of this
source of income. - .

* Under the head of ‘ Scientific and other Minor Departments,” I will deal

very briefly with — .
(1) Burvey of India;
(18) Agriculture; and
(18) Veterinary Department.

“ Under the head * Burvey of India ' it was explained in the Btatement
submitted on March 1st that the gradual incrense in the Survey Departments of
India contemplated by the recent reorganisation bad been checked. Under that
reorganisation scheing, the ultimate expenditure would have risen to 32 lakhs
of rupees & year.. It is now proposed not to let the increase go above 29} lakhs
of rupees. The: Surveyor General was this year instructed that the ultimate
budget was to be kept within 20§ lakhs and his actual budget is holow 29 lakhs.
If the changes now contemplated in the scales of Survey are effected, the x‘
of the To phical SBurvey of the whole of India will be reduced by one
crore. 'I‘mviﬁ in expendituré will be effected by the reduction of the
length of time during which it 'will continue. Under the head of * Agrieul.
ture’ the pgrant to the Inspector-General of Agriculture for agricultural
‘experiments will.be reduced from:20 to 10 thousands rupees; and there will bq &
saving of about Rs. 20,000 mainly due to pmalgamation of the establishmen} s
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DISCUSSION OF THE FINANCIAL STATEMENT, SECOND 439
STAGE ; FORESTS.
[8tE MaRCH 1912.] [Sir Robert Carlyle ; Mr. Mudholkar).

the Inspector-General of Agriculture with that of the Director of the Pusa
Research Institute. Thero is also a permanent saving of about Rs. 15,000 in
salaries owing to .the appointmoents of Inspector-General of Agriculture and
Director being amalgamated. On the other hand, expenditure under the
Imperial head has been incrcased hy the provision of Rs. 6,008 made in cou-
neetion with the a%qwint.mcnt ol an expert in sugar machinery and by a grant
of Rs. 10,000 for fruit growing in Baluchistan.

* Under the head of the ¢ Civil Veterinary Department’ there will be
a saving of about 20.000 rupees next year by the abolition of the Inspector-
General and his office. The saving should wltimately reach Its. 40,000,
but their full cffect will mnot appear till the following year as part
of the pay of the Inspector General's establishment falls within the
official year 1912-13. Some exponditure will also have to be incurred for
compensation to clerks and others who cannot he provided for in other Depart-
ments,

“T1 may note that some reduction has also been made in the cost of the
Revenue and Public Works Secrotariats by Lringing down only Cam)p Offices
to Calcutta, bhut this falls under the head of ¢ General Administration.’

“ 8o far as Irrigation is concerned this is the first year in which we have
budgetted for an expenditure on productive works of over 2 crores. This is
less than the revised hudget of 1011-12, hut in the two last years the budget
p;o‘rliss{ion has been exceeded. and I hope this may prove to bo the case in 1912-
13 also.

* The total expenditure on new works, both productive and protective,
during the current year is shown iif the revised budget as 206§ lakhs against
an estimate for next year of 287} lakhs, The total expenditure on all classes
of works contemplated by the Irrigation Commission was 44 crores in 20 years
or 2:20 lakhs a year. Three ycars ago as my predecessor in office pointed out
the expenditure had not reached the amount contemplated by the Commis-
sioner. Tt is now about 70 lakhs in excess of that amount, The expenditurce
on protective works is still helow the amount which the Commission recom-
mended. Last year the expenditure on works of this class was only 54 lakhs,
This year it is estimated at 58 lakhs against budget provision of 78 lakhs.
This very regrettable lapse is duc mainly to scarcity of labour owing to plaguc
and other causes in the Central Previnces. Bombay, United Provinces and
Bengal. Next ycar we are providing 75 lakhs and in the following years
expenditure should for rome time to come not fall short of 100 lakhs, the present
limit of our permissible annual expenditure on protective works,

“1In regard-to Civil Works we are attemp*ing next year to work down to a
reduced grant of Rs. 78'80 (excluding 1 lakh for Archwological works) against
a grant for the current year of Rs. 87'16 lakhs and an average expenditure for
the previous five yearsof 8155 lakhs. So {far as original works are con-
cerned, the Public Works Department is practically in the position of.an agent
for other Departments, and as the Post Oulice, Telegraphs and Customs are as
a rule unable to develop their operations without calling for the construction
of new buildings, we are very much in their hands. 8o far as repairs are con-
cerned, it is obvious that the charges under this bead nust increase pari passu
with the increase of a number of eivil huildings, roads, cte.  The estimated
charge in 1912-18 is 18 lakhs.” '

FORESTS,

The Hon'ble Mr. Mudholkar moved the following Resolution :=

' That this Council recommends to the Governor General in Council that the Budget
Fstimates be redaced by the pay of the Inspector-General of Forests and of the establishment
of his office.

He said : *“8ir, last year at this fime I was in hopes that there would be no
necessity for a non-official member of this Council to bring forward such a
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[ Mr. Mudholkar.) [8rH Maxrcn 1912.)

Resolution or the other one I shall have to move prosently. For years the non-
official members of this Council and Indian publicists, alarmed by the continu-
ous growth of expenditure, had been pressing upon Government the urgency of
arresting this growth and of cffecting cconomies. The reduction of public
expenditure was the bavilen of many a speech delivered in this Chamber iu
1910. Towards the end of January 1911 a Resolution was moved by the
Hon ble Mr. Goklile sugzesting the appoinimenc of a Committee, cons'sling
of officials and mnon-officials, to enquire into the ¢auses which had led to the
great uicrcase in public expenditurs, both civil and military, that has taken
place during recent yoars, so that mcans may be devised for the greater enforce-
ment of cconomy, where necessary and practicable.  He was supported by a
number of non-o l'cial members. In the speech which you, 8ir, as Member for
Finance, made, you said : —

* What we require is to keep economy constantly in sight, to guard zealously aguinst the
unnecessury spending of a single rupee ; and to place a curb upon all tendencics to increase
public expenditure which is proposed with a view merely to theoretical efliciency or adminis-
trative symmetry.’ . )

__* While deprecating any putting back of tho hands of the clock or pre-
cipitancy, you agreed with what Mr. Gokhale had said about the nced for
caution in the future, and for such ordering of our public expenditure, as would
enable us without haste or embarrassment to deal with the new situation as it
arises. You opposed the appointment of & Commission on the ground that it
was clearly the duty of the Executive Government to set its house in order,
and said that the Government of India recognized the importance of doing so
and advised the Council to await the result of the unassisted efforts of the
Government of India before pressing for an inquisition.

“This assurance and advice were accepted by Mr. Gokhale and his co-
adjutors, and the Resolution was withdrawn. Two months later His Excellency
the President, in referring to this assurance, observed :

‘Evonomy is ever present to my mind ; and f cord'ally endorse the undertaking that has
been given by my Government to examine the whole question of our departmental expenditure,
both civil and military, with & view to restraining its growth, as well as to actual reductions
wherover practicable. Relrenchment is cot alwavs an agreeable task, and it is difficult to
reconcile with some of our ideals of administration. But in the present circumstances of
India, pablic economy is the clearest of necessities ; and I am confident that its fruits will
justify the sacrifice that it may entail’

“ 8ir, one year has gone and we now know what economies hnve been effecfed.
1t would be ungracious, it would be eminently unfair, not to acknowledge
with thankfulness that the Government have done a great deal to carry out
their promise, Our thanks are especially due to His Excellency the Com-
mander-in-Chief for the economies carried out in that most difficult department
which is under his special charge. But while admitting with gratefulness all
that has been done, we cannot leave out of consideration the fact that much”
still remains to be done. There is still that great question of the throwing
more widely open the doors of the higher branches of the public services to the

ple of this country, & measure which is demanded as much on grounds of
Justice as of economy. There also remain certain spheres in whioh the shears
of retrenchment have not been applied as thoroughly as they should have been.
I have taken the case of the Forest Department, iecauseit. appears to me to be a
::ipiml one in which the undertaking given by Government last year could and

ould have bean enforced. Indeed it was said sometime ago that the

Government contemplated making the reduction which I am propos-
ing. It has not, however, been effected, and I decm it my duty to press
it upon the Government. It involves a question of principle which cannot
be: overlooked, if the assurances ‘given last year are to be kept in view.
The post of Ins General of Forests was created in 1864. At that time it
was undoubtedly required. The wasteful working of forests which was carried
on prior to that period demanded that there sbould be at the head of the Forest
Department & man who would bring to bear on its work a grasp of principlea:
sxid practical knowledge of what hasheen done in other countries to protect
forests, to control and direct their proper exploitation, and to organize renewals, .
At that time there was an almost utter absenoe of qualified men in India,
There was not even a properl, dojgnnized machinery working on any settled
principles.. Things now stand differently. There 18 now & highly organized
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department consisting of highly trained and qualified hierarchy of Conservators,
Doputy Couservators, Assistant Conservators, Extra Assistant Conservators,
Rangers, and so on. The upper branch is recruited in England, and consists
of men who have received scientific training and practical instrmetion
in India. Dehra Dun has been yearly turning out mon of a similar type. 8o
well are the officers of the Department provided with teehnical education and
fortified with the varied experience that serviee in India supplies, that they arve
in demand to conduet the management of forests in other parts of the world or
to report on the host system for their organization. In Cape Colony, in
Uganda, in the S8oudan, in Nigeria, in 8iam, forest officers supplied by the Indian
Government are now applying the lessons learnt in the jungles of India ; in
the Straits Settlements, in Mauritius, Cyprus, Ceylon, the West Indies and
clsewhere, advico has been given or organization etfected by the same agency.
The forests of the Indian Empire lave ulso heen visited and the methods
applied in them professionally studied by officials from France, Germany,
Japan and other countries. This is the testimony of a publication of the
Government of India, the Imperial Gazetteer.

“The sccond thing to note is that we have from 1865 brought into exist-
ence a completo sot of laws, rules, orders, instructions which are as thorough as
any existing in the world. The whole thing has been systematised, so that
workinsis rendered very oasy.

“Thirdly, the work though of a highly special character, is done by the
Provincial and Circle authorities ; settlement, demareation, surveys, are all
done by the men on the spot under the direction and orders of the Provincial
and local authorities in conformity with rules and instructions, Working plans °
have been propared in the Provinces. Roads and bridges and buildings are all
tetermined there. Protection from fire, from cattle, against injury from
natural causes is all done there. Sylviculture and exploitation have to be con-
ducted by men conversant with the localities. One sces little room here for
an Imperial official with the Government of India.

“ Fourthly, as Forest Revenue has been made wholly provincial, the Local
Governments being fully interested, there is no ground for doubting for a
moment that they would not allow any revonue to be unnecessarily lost or any
waste to be incurred in expenditure.

'« Fifthly, the net revenue is not so large as to require the special interven-
tion of the Government of India. The revenue is cstimated at 297 lakhs, while
the expenditure is 178 lakhs. The net revenue is thus only 119 lakhs which is
now wholly provincial.

“Bixthly, we find that many other similar posts have heen abolished, for
instance, the Inspector-Gencralship of Excise and Salt. Now in the Excise
the Government of India get one-fourth of the revenue. Salt is entirely an
Imperial head. And yet it is not considered necessary to have an Inspector-
General. Then the Inspector-Generalship of Agriculture has been abolished.
Now the activities of the Agricultural Department are very well known. We
have these works carried on in every province by a large stafl of officers which
is of a very important and useful character, and it is not considered necessary to
have an Imperial officer for that purpose. Wo have, as our main source of
revenue, the land revenue, and that is collected without the interposition
of an Inspector General of Land Itevenue. Then there is the Customs,
which yields over 9% crores, and there is no Imperial officer required
for that. It is an entirely Imperial head, and still no such arrangement
is considered necessary. It is said that the Inspector-Gemeral is neces-
sary to co-ordinate work. Well, we have got all that was required in the
whage of laws, rules and regulations and instructions; and the actunl work,
us I have said just now, is donc by the Conservators and the officers under
them. ‘I'here is that annual publication the licview of the working of the
Forest Depuriment which is issued by the Inspector-General of Forests. The
whole work therein reviewed has been done by these local officers. There is
thus hardly any real necessity for an Inspector-General. 1o say that the
saving would be of a very insignificant character is to miss the whole point.
As you pointed out, 8ir, if there was one rupee to ho saved, that rapee ought to
be eaved. Well here 95 thousand rupues at least have to he raved. It is an
important item. On these grounds, Sir, I commend this Resolution to the
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The Hon’ble Sir Robert Carlyle: *Sir, I have not very much to say
on this Resolution as it is impossible, as the Council well knows, for the Gov-
ernment of India to take any part in the discussion. It is a matter of common
knowledge, it was mentioned in the House of Commons, that the Government
of India recommended the abolition of the post and that the Sccretary of State
did not accept the proposal. The matter is still under discussion, and Local
Governments are being consulted. It is impossible for the Government of India
to come to any final conclusion till their reports have been received, and when
the Government of India have come to a conclusion, if it is still their desire
to abolish the post, the matter must again be referred to the Secretary of State.
I must compliment the Hon’ble Mover on the great knowledge le has shown
in forest matters.  Whatover view he may take of the question of aboliching
or retaining the Inspector-General of Forests, if all the Members of Council
would take the same interest in forest matters as he does, 1 am quite certain
that no Local Government would find ary difficulty in getting the consent of
the Government of India to any expenditure which may be necessary to develop
this very important source of revenue.

“I will only correct one or two slight mistakes which the Hon'ble
Member bas made. He eaid the Inspector-General of Torests was quite un-
necessary, because all that. he did was done by the local officers. That is not
quite correct. He mentioned the case of working plans. ‘Well, it is not correct
to say that working plans are done entirely by local officers. In the case of
Madras and Bombay, that is the case, and it is also the case in provinces where
there is a Chief Conservator; but in other provinces, the working plans have
got to go to the Inspector-General for examination, and are then returned to
the Local Government with his recommendations which may in some casos
involve considerable alterations in the plans. Then, again, the Hon’ble Member
spoke of the abolition of the post of Inspector-General of Agriculture. That
afso is not quife correct. It has only heen aboliched as a scparate appointnont,
and has now been amalgamated with the post of Director of the Agricultural
Research Institute at Pusa.

“I must oppose the Resolution, because the Government of India is not
in & position to deal with the matter. We must wait until we get the views of
the Local Governments before dealing with the matter.”

The Hon’ble Mr. Madge : “8ir, I did not intend to make any remarks
on this Resolution. The Hon'ble Member in charge has just supplied us with
several interesting statements showing that the resources of the country are
to be develo by special inquiries which arc to be made by specialists. It
surely cannot be said that the post of the Inspector-General of I'orests ought
to be dropped out just as the special inquiries are about to be made, I had
hoped to hear from the Home Member that the reduction that has taken
place has takon place in Departments that arc not headed by specialists in the
usual sense of the word. The Inspector-General here is a specialist in this
matter, and is of great importance in the Department where special training
is needed. I understand that Directors and Enspectors-Gencml of the Depart-
ments headed by specialists were to be retained, and I believe that the Depart-
ments in which the Inspector-General's posis Lave been abolished are depart-
ments in which ordinary general administrative experience is needed and not
special training.” :

The Hon'ble: Mr, Mudholkar : “ In view, Sir, of what has fallen from
the Hon’ble 8ir Robert Carlyle, I do not wish to eay much in my reply to what
he has said. The matter is, we are told, under consideration, and there is
discussion going oy on the one hand between the Government of India and
the Beuretu% of State, and on the other between the Government of India and
the Local Governments. In these circumstances, I can quite understand
why the Government gould not like to commit themselves to any particular

nouncement Qn an occasion like this. It is a matter of considerable
mportance to thé whole country that what is now urged is also a_ thing
which is having thie consideration of the Guvernment. It is thus not only the

. view of the nonsofficial members in this Council, or of persons who, it is

o
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often said, cannot know all the inner workings of the Department, that the
case of the Inspector-General of Forests is one in which saving might bo
effected. That was also the view of the Government of India. If the
Secretary of State holds a different opinion, we have to remember that that is
not the view of the Government of India which being more in touch with
facts ought to carry greater weight. That was one of the“reasons, 8ir, why
I brought forward this Resolution, namely, to show that the people in the
country who take any interest in these matters ave in agreement with the
views of the Government ol India, that they regard the expenditure under
consideration as one in which saving can be cffected.

“Now in regard to what my friend the Hon'ble Mr. Madge has said, I
have again to point out that the forest revenue is now made provincial, and that
the actual work is carried on by provincial officers. There is, thercfore, no
neeessity for this fifth wheel in the coach. This is how it appears to me; and
though I am not Prcssing for a division in view of the circumstances and the
facts explained by {be Hon'ble Sir Robert Carlyle, I do not agree with
my friend, the Hon'ble Mr. Madge. I do not press for a division on this

Resolution.”

Accordingly the Resolution was withdrawn with the permission of the
President.

(At this stage the Vice-President left the Chair whick was then taken by the
Hon'ble Sir Harcourt Butler being the Member appointed by the
Governor General to preside in lis stead.]

IRRIGATION.

The Hon’ble Mr. Mudholkar: I wish to move, Sir, the second Resolu-
tion which stands in my name. It runs thus:—

¢ that this Council recommends to the Governor General in Council that the grant to
Protective Works—Irrigntion — be increased by fifty lakhs of rupees.’

“8ir, it is not many months since the whole country was trembling with fear
at the imminence of a dire faminc. The Government and the people were
in deeg anxiety as to what was coming on. We wero threatened with a
drought and a failure of crops equal in oxtent and magnitude to the dreadful
visitations of 1876-1878 and 1899-1900. By the mercy of God, we have
escaped this calamity. There are parts liko Guzrat and Kathiawar which are
severely struck and sorcly distressed. But the greater part of India has
oscaped. And even Guzrat and Kathiawar have the consolation of knowing
that in their hour of distress the attention of the Government and
of the country is directed towards them, and there is on every side
genuine sympatby and desire to help. It is natural that at a time like
this, members of this Council and all who take interest in public matters should
look about and see what progress is made in currying out the measures which
have been laid down authoritatively as necessary for insuring this country
against the dire effects of famine. It was with great regret I heard that
portion of ihe speech of the Hon'ble Member for Finance in which he referred
to the lapse of over 20 lakhs of rupees in Protective Irrigation Works. The
great importance and value of Irrigation in India, the great part
which it plays in protecting tracts which are exposed to periodieal visitations
of famine is admitted on all hands. The Famine Commission of 1879 pointed
out the great importance of carrying out protective irrigation works;
and it was on the recommendation made by them that the Famine Insurance
Fund was created. The subsequent famines of 1897 and 189)) necessitated
the aplljaointment of two Commissions - the Commissions of 1808 and 1900--
and these Commissions also pointed out the great urgency for action in the
matter. They noticed the exceedingly unsatisfactory results in regard to
proteotive irrigation which were apparent till thon. 8ir, during that period,
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the period from 1886 till 1902-08, you find that the amount devoted to

rotective irrigation is at times as low as 2 lakhs in the whole year. The
rrigation Commission which was appointed in 1901 and which completed
its work in 1903 made large recommendations. It practically suggested
that the amount of the Famine Insurance Grant which is not taken up in
actual famine relief should be applied towards protective irrigation. Since
then larger grants have been made to protective irrigatiun, and we find that
sometimes 50 lakhs, sometimes 80 lakhs, and sometimes even more have been
allotted to the work. In 1910, the matter was brought before the Council by
my Hon’ble friend Mr. Dadabhoy, and in the reply which was given by
Bir Lionel Jacob and S8ir John Miller. This is what was said in regard
to it :—

*On the subject of financing protective works, our system has been to spend on such
work just so much of one-half of the Famine Insurance Girant as is no* covered by famine
relief and by protective railways. The progrees of our protective works has not Leen hampered
in the past, and as the fund require(f has not been large and the financial position on recent
oocasions of famine has not been 8o unfavourable as {o necessitate n reduction of expenditure
on works in progress, the conditions have now so far changed that the demands can no
longer be met from the 75 lakhs per apnum available for Faniine Insorance Grant, and it vas
to meet the situation that they decided to incur an expenditure of a hundied lakhs under
certain conditions.”

“ 8ir John Miller said :—

‘1 was most willing to answer to that appeal—(the appeal of the Hon’ble Mr. Subba Rao
and the Hon’ble Mr. Dadablhoy)—for spending more on protective irrigation.”

¢ 8ir, last year a grant was made, and we find that the whole amount that
was allotted has not been expended. I shall not refer to any individual work.
1t is possible I might be told that I am referring to a work, neglected in
the Provinoes from which I come. That however is not the matter to be con-
sidered. 'We have got here this fact that a large amount which is more than
26 per cent. of the entire grant has not been used and has lapsed. Now, Sir,
we are told that this was due to want of labour. 8ir, this is an argument which
I find difficult to understand. I do not question the fact, but I find it difficult
to understand why there should be lack of labour in regard to Protective Works
alone. We have Productive works, and in regard to Productive works, not
only has the entire budgetted grant of 190 lakhs been fully utilised, but we find
that 48 lakhs more haye been spent. Out of these, I believe ahout 12 1o 18
lakhs have been -spent on ocerlain things got from England. But the other
and the la.?ar ortion was spent all in India on matters on which labour was

ired. If Ble Productive Irrigation Works could command labour, I
find it difficult to understand why labour was not available for these Protective
‘Works. Then take also the case of the Civil Works. In regard to the Civil
Works, the percentage of lapses is exceedingly small as compared to what has
taken place in the Protective Works. And there is one further thing, Sir, which
I would mention. Ten thousand of our most efficient and ecapable labourers
are sent away from this country to work in foreign lands. Their recruiting is
helped in 8 manner by Government, at any rate it is encouraged, and when
there is paucity of laboir in India, I ask is it fair that we should allow some of
our most capable Workérs to leave the land. If Government feel it necessary,
feel it desirable that because we ought to help the other parts of the Empire,
they should give e:hoou'_nfment to the recruiting of labour in India, is it not
also their duty thmough their executive officers to obtain supplies for the Public
Works Department whenever that Department finds it difficult to obtain
labourers? The importance, Bir, of this question cannot be gainsaid. 1 go so
far as to say that if;the wages offered on the Protective Works are not
sufficiently high, it is even advisable to pay a higher rate of wages and to
exceed the cost even by 10 ﬁ(li‘ cent. or even 16 per cent., rather than allow the
money which has been allotied to lapse for paucity of labour.

“ We have lost over 21 lakhs in the current goear. In the past, the
- average expenditure during the last 80 years was about 20 lakhs annually; -
The average expenditure for 1903-04 to the end of 1011-12 was about
48'1akhs annually. It is, however,' no use regretting the past. We munf
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set owvselves to voolify the mistakes which bhave been committed before.
The Sceretary of State has sanctioned an expeaditure of 100 lakhs if the
state of the finances allow.  We have now a condition of finance showing
swplus. T, therefore, proposc that, in addition to the grant of 756 lakhs includ-
ding the grant for minor irrigational works whicl is budgetied for the next
year, we should have an additional grant of 50 lakhs. 1 baseany recommenda-
tion upon this ground: 25 lakhs should be added to the 75 to bring up the
amount 1o 100 Inkhs as sanctioned by the Seerefary of State : then we shall
havo lost a little over 21 Jakhs on account of the lapses of the last year: I

ropose that these 21 lakhs which ave ahout to lapse should he restored, and
adding 4 lakhs, in view of past short grants, the amount of 50 lakhs should he
added to the 75 lakhs provided in the draft budget.”

The Hon’ble Sir James Meston: “Sir, the Council must have been
impressed by the transparent zeal and enthusiasm with which the Hon’ble
Member has pressed the claims of protective irrigation in the Resolution which
he has just moved. However mueh we may appreciate the on'ble Member's
intentions, I am afraid that the precise proposal in which he clothes them
is wholly prematurec. A few 1}:1_\‘5 ngo, the IIon’ble Myr. Dadabhoy asked
us what is the psychological moment for moving the veduction of taxation. 1
cannot answer the question.  IF, however, he or Mr. Mudholkar asks us what
is the psychological moment for obtaining moro money, I think I ean answer
him. Provided always that the money is available, the psychological moment
to ask for it is when you have spent all the money that you have and want
more. That moment has nof arrived in the ease of protective irrigation, and
consequently I have had to deseribe the motion as premature.

“Let us see exactly how the finances of protective irrigation stand.
The fillip which has recently heen given to that exceedingly important class
of public works dates from the Irrigation Commission’s Report of 1903.
In that Report the Commission, whosc authority has our complete and unquali-
fied respect, recommended a twenty years’ programmo of irrigation, costi
a very large sum indeed—-some 44 crores. The programme has, I believe,
heen accepted as desirable and feasible ; the Productive part of it is well under
way, and steps have been taken, I think successfully taken, to provide the
necessary funds for the Protective part. How marked the progress has been
in this latter direction may he seen from the following figures. In 19 8-04,
the year when the Commission reported, our total expenditure on Protoctive
Irrigation Works was 22 lakhs, Tt vose steadily, until four years lator it was
nearly trebled and came to 63 lakhs. After that, however, difficulty was
experienced in working up to the annual provision of funds. In the last five
vears, I find that the average budget allotment was 70 lakhs, and the
avernge expenditure was only 060 lakhs, that is to say, therc was an
average lapse of 10 lakhs n year, or 4 crore in this period of five
years. In the current yenr, as the Hon’ble Sir Robert Carlyle has
pointed out, the total grant was as high as 78 lakbs, whereas the expenditure is
not expected to be more than 58 lakhs, For next year our provision is 76 lakhs,
and the Hon’ble Mover now proposes to raise thisto the imposing figure of 126
lakhs. Tn view of the actual spending capacity of the Department, as shown hy
its recent operations, it is perfectly obvious that the provision of this amount
would only mean an enormous lapsc at the end of the year if we accept the
Hon’ble Member’s suggestion.  In the last five years 80 lakhs were spent against
70, in the current year, we aro expected to spend 58 against 78 lakhs, but what
are we going to spend against 125 lakhs ?

‘“ It is not of course for me to discuss the reason for the inability of the
provinoes to spend the amounts which have been placed at their disposal. I am
sure that there is no disinclination in any quarter to push on with these excel-
lent works; and I may safely leave the Hon'ble Member in chavge of the
Public Works Department to deal tenderly with the Hon'ble genileman’s
sceplicism as to the capacity of hic Department to carry out their sanctioned
programmes.

w
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“ However all that may be, all that we can say in this Department is that
therce is no backwardness in finding money if the engineers can spend it. Up
to two years ago we were restricted in our protective finance by the somewhat
narrow limits of the Famime Insurance Grant. 'The money which we could
allot for protective works was only as much as was left over in the Famine
grant, after the payment of all expenditure on famine relief, and subject to a
maximum of 75 la{ihs, from which also had to he deducted any small exgeudi-
ture on Protcctivc railways. We have now obtained the Secretary of State’s
approval to enlarging this field, and to opening a supplementary head for pro-
tective expenditure outside the Famine grant. In years where there is no direct
charge forFamine Relief, and when we have no serious anxicty about our surplus,
we shall be in a position to allot approximately up to a crore of rupees for pro-
tectivo irrigation. When the actual expenditurc approaches that figure, it
will then Dbe time to comsider whether we can profitably make a further
advance ; but until that time comes, I am aifraid that the Hon’ble Member’s
suggestion, ns I have alrcady said, is premature, and must inevitahly he opposed
by the Government of India.”

The Hon'ble Mr. Dadabhoy: “Sir, the principle involved in the
Resolution would doubtlessly appeal to all in that it recommends larger ex-
penditure on Protective Irrigation Works. Bat I foar Iam not able to give
my support to it. Some time ago, I moved Government repeatedly for larger
allotments under this head. Bir John Miller fully sympathised with my
object, and I must acknowledgo that Government has, aficr careful consi-
deration, raised the annual allotment to 100 lakhs of rupees. The Secrctary
of Statc finally sanctioned a total expenditurc up to that amount on Pro-
tective Irrigation Warks. In the Budgct estimate of tho current year, as Sir
James Meston has just pointed out, 78 lakhs of rupees were sct apart for
~Protective Irrigation Works, For next ycar, it is slightly more, the usual
allotment of 75 lakhs of ru out of the Famine Relief and Insurance being
proposed to be supplemented by an additional grant of 6} lakhs of rupees. The
allotment of 78 lakhs could not be spent in full owing to scarcity of labour and
other causes. In the current year, we shall spend about 58 lakhs of rupees,
leaving an unspent balance of 20 lakhs of rupees. I do not know if there is any
ground for the hope that the labour market will{be easier next year or that we
shall be able to spend more than what tho Hon'ble the Finance Minister
liroposes to allot for the construction of Protective Irrigation Works.
‘I'here are at present 28 projects of this kind which are either under con-
struction, awaiting sanction or being examined by the professional advisers
of the Government. It is not definitely known how many of these can
absorb the proposed larger allotment. If there were definitc grounds for
the belief that a 1 grant would be productive of any practical good,
I would have mysef moved a Resolution for an extra allotment. But as
it is, such grounds are absent, Mr. Mudholkar has inted out that
if lobour can be found for productive works, why it should not be available
for protective work. The labour question is hecoming a serious problem in this
country. T am supposed to be an ‘irrigation enthusiast’, but I want to have
materials upon which to found a practical schemo of larger financial support.
Ishall be glad if the whole grant that is pro to be sct  apart for the
construction of Protegtive Irrigation Works be fully used up during the year.
T would have beén glad if the Hon'ble Mover had adduced facts to justify the
conclusion that, having regard to the peculiar circumstances now prevailing,
the grant of a crore and a quarter of rupces could be profitably used on construe-
tion work.

“The proper utilisation of grants is a point to be considerod before they
are made, and in this matter .of original works, the existence of complete
- schemes alone #ill :induce Government to sct apart more money for construc-
tion. Any recommendation for extra liberality can be effectively made only
on proof that projects ready to be executed cannot be taken in hand unless
- more m is coming. That proof is absent. In the Central Provinoes,

the Tendula Oanal' Bcheme is being financed by Government in a way which
hardly leaves room for complaint. In fact the complaint is the other way.
“The whole ampunt given has not heen spent this year. I do not know of
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other provinces, but from the explanatory memorandum I gather that in
Behar and the United Provinees work has heen slow this year on the Tribeni
(‘anal in the one provinee, and the Dhasan Canal and Gauges Dam in the
other, nnd that, not for any want of funds, hut from dearth nﬁahour and othe
causes,  This account of the year's progress does not encourage the hope that
more money, if allotted, will be usetully spent.  Though I readily acknowledge
that Mr. Mudholkar has done a service by keoping this sulifeet prominently
hefore the -Council, in the cirenmstances T have stated alhove, T am unable to
support my friend’s Resolution.”

The Hon’'ble Sir Robert Carlyle: “ In spite of the hest cfforts of our

Trrigation Officers we have not heen able hitherto to spend in any year on
Protective Irrigation Works a lavger sum than Rs. 65 Jakhs,  As the Hon'ble
Sir James Meston has pointed oni, the average nnnual grant during the past
five ycars has heen 73 }akl:s against which the average cxpenditure has been
Imrefy 60 lakls.
“When discussing the Tinancial Statement for 1002-10, the Hon'ble
Alr. Miller explained why some years must elapse before the expenditure on
Protective Works would exceed 75 lakhs, the limit of oxpenditure at that time.
To the explanations then given, I would add that whereas Protective Schemes
ave situated for tho most part in Hat alluvinl country, those of a protective
nature are generally to Le found in more rugged and hilly tracts, which
naturally present much greater difficulties in the preparation and execution of
an irrigation project.

“The very fact that a lavae portion of the grant has lapsed in the Central
Provinces shows tho great difficultics that have to be overcome. I do not
helicve theroe is in India a greater enthusiast in the matter of irvigation than
my Colleague, 8ir Reginald Craddock, who was assisted in  the administration
hy a very capable and zealous Chicf Engineer.

“ At present tho more important protective works which we have in hand
arc the Tendula in the Central Provinces, the Godavari. and Pravara in
Bombey, the Gangao Dam in the United Provinces, the Tribeni in Bengal, and
the Mopad in Madras. For these and other lesser important works, we 1pm:"'posc
to pz:]n-ulc 76 lakhs for 1912-18. This is as mueh as we can reasouably hope to
spend.
! “We hope, however, in the very near future to be in o position to spond
the full sum of 100 lakhs on protective works. We have now submitted an
estimate, amounting to more than 2} crores, for the Nira Right Bank Oanal in
the Bombay Presidency, for the sanction of the Secrctary ot State.  The expen-
diture on tﬁis project should be at the rate of about 26 lakhs a year. We hope
also that several other less important works now under consideration will soon
he sanctioned. Ve shall then be in a position to spend 100 lakhs a year on
works of the protective class.

¢ While sympathising moest deeply with the motives that have led the
Hon’ble Mem{)er to movc his Iiesolution, I must emphasise the fact that we
could not spend the money he asks for. I would ask the Council to acce
my assurance that, while Government must oppose the Resolution, they fu'ly
appreciate the importance of the matter, and so long as I fill my present post,
I will not relax in my efforts to develop irrigation, whether protective or
productive.”

The Hon’ble Mr. Gokhale: *“8ir, I riscsimply to congratulate the
Hon'ble Mr. Dadabhoy on his conversion to the official view of things in this
matter. The conversion is comparatively recent, boecause, Sir, I remember a
debate which took place in this B:;uncil four yecars ngo, in which my Hon’ble
friend made precisely the same complaint about the policy of the Government
that the Hon'ble Mr. Mudholkar l].ms madc to-day. Mr, Dadabhoy was then
handled somewhat roughly by the Hon’ble S8ir John Miller, as those who werc
present on the occasion may remewnber. This is what Mr. Dadabhoy said at
the time :—

‘When the Government is moved for an additional grant, sufticient to cover the acon-
mulated arrears, the prayer is refused on the score of impracticability. *The money eould
uot be spent!’ That may be a aatid‘m-iorr reason from the ofticial point of view, but is
win lv unconvinving in view of the extra lavish expenditure, sanctioned for the Army and
Public Works of at least doubtful ut.L.ty and urgency.’”’

w 2
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The Hon'ble Sir Guy Fleetwood Wilsoi :  Sir, 1 have little to ald to
the inferesting discussion that has taken place. [ am in full sympathy with the
object which the Hon'hle Mover of this Resoluticn hasin view., Our laree
protoctive Trrigation works arc of the highest value in defending from the ravages
of famine the areas which they serve, in saving the harvosts, in preventing
suffering and death, and in advancing the general well heing of the country.
For such an ohject, it would be far from my desire to withhold funds whenever
they can be profitably expended. The only reason why I cannot accept the
Rosolution is that it points to what is at present an unattainable ideal. The
day may cone when we shall he able to spend 1} crores —the figure which the
Hon’ble Mr. Mudholkar's Resolution implies --on protective works every year.
But that day has not come yet; and up fo the present there have been diffi-
cultios in spending the allotments which we have provided. It is not for me to
aﬁlpm'tion blame for whatever failure there may have been in this respect. If
the Department concerned is consulted, I have little doubt that they will be
able to give the Hon'ble Mr. Mudholkar excellent reasons for the slow rate
of progress of which he complains. All that I am concerned with is the
provision of money ; and it would obviously Lo usoless to budget for an amount
which, as all our past experience indicates, could not possibly be used during
tho year. I fear that IE cannot accept the Resolution. No good result could
accrue if I did.”

The Hon’ble Mr. Mudholkar: “Sir, I inust be grateful to the Hon'ble

Member in charge’ of the Public Works Department, to the Hon’ble Member in

the Yinance Department and to the Hon’ble the Secretary in the Finance
Department for the sympathy they have expressed with the ohject of my
Resolution. 8o far as the Resolution however itself is concerned, it is rather
sympathy of a Platonic type, However, it is good so far as it goes, on
account of the authority from which it comes. It is admitted by the Members
of tho Finance Department that the ideal which I have put before them is
one which commends itself to them. 'They do not accept it just now, because
it is an unattainable ideal, and the idealis unattainable because they say the
grant that was made only last year was not fully utilised. Now, Sir, L am sure
that the grant of 78 lakhs made last year would not have been in-

{ cluded in the Budget by the Finance Department unless it was Bressed upon

' them by the Hon’ble the Member in charge of the Public Works

epartment.

"~ And the Hon'ble Member in charge of the Public Works Dopartment, in his
. turn, would not have asked for the inclusion of the grant in-the Budget unless
" those who were to carry out the works when the required money was fortheomi-

ing had not assured him that the grant would be utilised. This is what appears
tome to be the .crux of the whole question. Why was the grant of 78 lakhs
made if the people who were to carry out the thing were not prepared for it?

 The only reason that has beon advanced so far is the scarcity of labour.
' To meet that excuse I put the question : Has any other kind of work at all been

S

delayed ? Has it been at all put off ? Hus it suffered on account of scarecity
of ‘Elbour to the extent that protective irrigation has suffered ? To that no
answer at all is coming forward. My fricnd, the Hon’ble Sir G. F. Wilson, said
that my ideal was an unattainable ideal. But I am sure the ideal laid down
by the Sec-etary of State would not certainly he called unattainable, the ideal
which was laid down by the Secretary of State on the recommendation of the
Government of India, on the strong prossure of the Government of India.
They recognised that one hundred lakhs of rupees a year is a thing which
Government may well provide whenever tho state of tho finances allows. Now
what more do I ask? I only ask that the 21 lakhs which should have been

: spent in the current year, and were not spent, should be made available; and

t to that should be added the 26 lakhs which the Secretary of Btate con-

. templated should be added, to the 75 lakhs which was considered till then the
" maximum. Now to ask thatthe work which should have been done in the eur-

rent year should in the coming year be done by the agency of extra labour, to
ask that the ideal which the Beoretary of State has laid down should be kept in

- view, is that, Bir, to be called an unattainable ideal ? I do not thiak that my
_ suggestion deserves that description. I1f in a matter in regard to which the
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ersons who are responsible for making provision and the persons who ave ()
»e henefited agree in laying down a certain amount, and the full provision is
not utilised, the fault certainly does not lic with the person who makes the
suggestion or the provision, but with those who did not carrv out what it
was their clear duty to carry out. ’

“ Now in the speech which my Hon’ble friend Mr. Dadebhoy has made he
has, as has been pointed out by the Ion’hle Mr. Gokhale, taken up a position
Which is not easily reconcilable to that which he took up in the Council in - the
years 1409 and 1910.”

The Hon’ble Mr. Dadabhoy : * Sir, I ain afraid I am absolutely mis-
understood by the Hon’ble Member.  No doubt iy sympathies are entively, as
I pointed out, with the prineiple of the Resolution. I should not he misunder-
stood. I have opposed the Resolution, because T am satisfied that the Govern-
ment in all its Iitcralit.\-’ has made an adequate grant for Protoctive Works, hut
when we are not in a position to spend the full amount of the nllocated grant,
it is useloss to ask for an increment. I am entirely in sympathy with the
principle of the Rosolution, hut when the amount cannot be utilized, it is no
use crying for moroe monoy.”

The Hon'ble Mr. Mudholkar: ‘In regard to what has fallen from iy
Hon’ble friend Mr. Dadabhoy, I would only remind him of what he said in
1910. He said that there was no foree in this plea of scarcity of labour, and I
am now asserting the same.  Probably his views have underzone a change, but
I am sorry to say that I am an unrepentant sinner in this matter. What I
have again to point out in regard to Mr. Dadabhoy’s observations is the weak-
ness of the reasons. e says that the plans ave not ready. [PFirst of all that is
not what the Government have said. Secondly, why was an allotment of
75 lakhs made if the plans were not ready ?”

The Hon'ble Mr. Dadabhoy : “1I did not say anything about plans
not being ready. I should not he misinterpreted. My Hon'ble friend is per-
footly justi to comment on my speech, but he should not ascribe to me
words which I have never uttered in this Couneil.”

The Hon'ble Mr. Mudholkar : * Sir, I inust takoe my friend’s correc-
tion of himself. In my observations I have taken into account what ho said in
the past and what I have taken down when he was making his remarks ; possibly
I may have misunderstood him.

“ But to resume tho discussion. We are told that the Government of
India have done all that they could do: and this though it is not shewn
why the grant for the last year was allowed to lapse.  We are still in the dark
as to the reasons for not working up to the standard laid down by the Secre-
tary of State, and there is no real explanation coming forward.  Now one of
the reasons why I put down that the grant for this year should have heen
raised by onc hundred lakhs ivrespective of the lapso of last year was this,
Therc are & number of projects which it is high time aro taken uF. In vegard
to the Nera Project, I am glad to see from what the Hon'ble Siv Robert Oarlyle
has said that the matter hasgone up to the Secretivy of State for sanction.
This is one of the projects which appeared to me as deserving ol being taken
up. Now if there isa project which would require 25 lakhs a yoar, and if that
project has been submitted to the Sacretary of State, my proposal that we should
work up to a hundred lakhs without reforence to the lapscs of last year's is not
certainly unattainable. What is stated by the Hou'ble Member shows that it is
a thing which is quite within tho bounds of attainment. My difficulty, as I
said all along, has been this. Why labour could not be hrought from other
parts for protective works in the manner in which it has been brought for
other works which have not been allowed to suffer on account of lapses ; and so
long as there is nosatisfactory answer given to this question, there will be the
uncomfortable feeling of failure of duty on the part of the department. Sir,
I must confess I am unable to understand why protective works are not
worked up to the standard to which my Hon’ble friend has referred.

* Another difficulty which was pointed out in regard to working up to
the plans was the rugsed nature of the country. That again does not at all
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meet my objection. T am sorry Iam obliged to repeat the thing over and
over again. I have said that 21 lakhs which havo lapsed were provided for
because there were projects ready, projects which were believed to he eapable
of being carried out during the year.—"

The Hon’ble Sir Robert Carlyle : “ May I explain, Sir? I didnot mean
that. When I referred to the difficulty of preparing schemes in difficult
couniry, I only mentioned it to explain the difficulty of spending large sums
quickly. I was not referring to the lapses this year.”

The Hon’ble Mr. Mucholkar : ** In regard to what Sir Robert Carlyle
bas eaid, 8ir, I want to say that I have explained that the 126 lakhs asked by
me are only for this year. I bave said that every yenr we should work up to
the standard laid down by the Becretary of State, namely, 100 lnkhs, and with
the Neera project in view, we can certainly work up to the standard of 100
lakhs. The 21 lakhs which lapsed last year, I say should not be permanently
lost to the country. I therefore again urge my Resolution for the consider-
ation of the Council.”

The Resolution was put and rejected.

1

EDUCATION.

At this stage, the Hon'dle Sir Guy Frrrrwoor W irsox reswmed the Chair.
9

The Hon’ble Sir Harcourt Butler: * Sir tho additional grants for edu-
cation in 1912-18 will amount, as was stated by thc Hon'ble Mr. Gokhale, tc
126 lakhs, of which 60 lakhs will be recurring.

“ I have already in reply to the Hon'ble Mr. Gokhalc stated the distribu-
tion of the 50 lakhs recurring grant announced at the Coronation Durbar.

“ The remaining 10 lakhs of tho recurring grant will be distributed as
follows :—

(a) 8 lakhs to Universities, viz.,
to Calcutta and Madras Universities, each 66 thousand ;
to Bombay and Allahabad Universities, cach 45 thousand :
to Lahore University, 856 thousana ;
to the future Dacca University, 45 thousand.
(2) 6 lakhs to aided English Becondary schools, mainly for improving
the staff, viz.,
to Madras, 80 thousand ;
to Bombay, 60 thousand ;

to Benﬁnl, lakhs ; .
to the United Provinces, the Punjab and Behar, each 60 thousand ;.

to Burma, 40 thousand ;
to the Central Provinces and Berar, 35 thousand ;
to Assam, 80 thousand ;
to the North-West Frontier Province, 25 thousand.

(¢) 1 lakh will be held in reserve for the present.

* The 85 lakhs non-recurring will be distributed as follows :—
(¢) 16 lakhs for Universities, ziz.,

to Oalcutta and Madras Universities, each 4 lakhs ;
to Allahabad and Bombay Univenrsities, cach 3 lakhs ;
to the Punjab University, 2 lakhs.

(¢i) 4 lakbs for special institutions, viz.,
the '{rmp Tslamia BSchool and College at Peshawar and the

-Victorin Tachnical Institute, Bombay, each 2 lakhs.
(#%) 10 lakhs for hostels in Calcutta.
(iv) 10 lakhs for the completion of a residential scheme in Dacoa and
B : .+ for the future University. ¢
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(¢) 25 lakhs for hostels other than thosc in Calcutta and Dacea, viz.,
to Madras, 4} lakhs ;
to Bombay, 3 lakhs ;
to Bengal Presidency outside Caleatta, 4 lakhs;
to the United Provinces, 8} lakhs;
1o the Punjah, 23 lakhs; -
to Burma, 1% lakhs ;
to Behar, 3 lakhs ;
to the Central Provine:s and Berar, 14 lakbs ;
to Assam, 1 lakh.
Hall a lakh will be held in veserve for the present,

“ The grants, both recurring and non-recurring, for Universities and the
grant for the Caleutta and Dacca schemes of hostels and the Islamia School and
‘College at Peshawar are subject, to the submission and approval of schemes, and
the grant to the Victoria Technical Institute, Bombay, is subject to the approval
-of & scheme by the local Government.

« Inclusive of the non-recurring grant made a year ago, tho additional
grants made or to be made for education during the years 1911-13 amount to
216 lakhs, of which 60 lakhs are recurring.

* Statistics showing ecducationul progress have already appeared in the
Guazette of India. I now lay on the table a brief deseriptive summary.*

# The speeial grants for sanication amount to 60 lakhs, of which 60 lakhs
ave for distribution to provineial Governments, and 10 lakhs for Rescarch and
Prevention work.

“ Grauts to local Governments will be distributed as follows :—

i
Madras . . . . . . . . . 5,00,000
Bombay . . . . . . . . ‘ G,50,000
Bengal ... 125,000
Behur . . . . . . . . . 4,62,000
Assam . . . . . . . . . 1,46,000
United Provinees . . . . . . . . 5,00,000
Punjab . . . . . . . . . 6,17,000
Burma .. ... hoo000
Central Provinces . . . . . . . . 1,00,000

“This allotment is hased mainly on a consiucration of the proportionate
urban population toiethcr with the special needs of the new provinees and the
necessity for special help to backward arcas. In addition to this grant of 60
lakhs, 2 lakhs and 77 thousand are allotted to the minor provinces, namely,—

1,350,000 to Ajmer-Merwara,
75000 to North-West Frontier I'roviuce,
50,000 to Bangalore,
und 2,000 to Coorg.

#“Of the 10 lakhs grant for Research 4 lakhs will be expended on refitting

and extending laboratories as follows :--~

{«) Parel Laboratory, Bombay—2 lakhs for the cxtension of research
work and for starting teaching

(6) Grant towards A Bacteriological Institute in Burma in connection
with the proposed Pasteur Institute at Maymyo—2 lakhs.

“ 8ix lakhs will he granted to the Indian Reosearch Fund. O this
R50,000 will be expended on the purchase of houses and land in connection
with the extension of the Central Rescarch Instituto at Kasauli and RG50,000
will be given as a grant to Fraser Town, Bangalore, for further extension of
rat-proof buildings as an cxperimental measure against plague.  The remain-
ing five lakhs are for experimental work and measures against malaria and

w fever. A govorning hody has been constituted in connection with this

presided over hy the IIon’ble Membor for BEducation, and a scientific
advisory board has been elected by the Governing Body, which advises on all
matters requiring saientific investigation. Tue following steps have heen taken
to lmrrygm lcﬁtlthe objects of the fund, the nuclous of which was 6 lakhs granted
in - .

*
El
% 1
e F

* Vide App:mlix No. 1. d
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“Aajor James, an officer of the Indian Medical Service, hus been depated
to inquire into the causes of yellow fever in the endemic aréa in view of the
danger to which the East will he exposed on the opening of the Panama Canal.

*“ Captain Mackie has been deputed to investigato kala azar, and a third
officcr is to take up the question of the investigation of cholera on new lines,
With the additional grant of five lakhs which has now been made matured
schemes against malaria will be earried out and an anti-mosquito survey made
in the chicl ports in India in order to carry out mensures necessary to prevent
the importation of yellow fever,

“The Central Rescarch Institute at Kasauli has heen rcorganised at an
additional recurring cost of close on ten thousand rupees a year and separate
Bureaus constituted,  ‘The additional grant of 50,000 rupees mentioned above
will be devoted to the purchasc of lang and buildings nececssary for rounding off
the estatc and providing for further expansion. The institution has developed
greatly under the able administration and guidance of Sir David Semple and its
permanence and future prosperity are now assured.

*“ A schome for the reorganisation aud improvement of the sanitary
services has becu submitted to the Secretary of State and a grant of 21 lakhs
has been sanctioned towards its introduction when approved.

“ A grant of 25 lakhs has been given for water works and drainage works.
in the city of Madras. One hundred and forty-five lakhs in all are required to
complete the extensive schemes now in progress and the lump grant given will
be a substantiai contribution towards the balance required.

“ During the last two years the Imperial grants for sanitation exclusive:
of 75 lakhs for city improvement in HBombay and Madras have aggregated
116} lakhs.

“The first of the All-India Banitary Conferences was held at Bombay in
November 1911, and was attended by 29 delegates froin the different provinees
including & represontative from tho Ceylon Government. It is proposed that
these conferences should be annual. e report of the first conference will, it is
hoped, shortly be published.

* Surgeon-General Bir Pardey Lukis will lay A Memorandum on the table*
and explain to Council the nature of the research work which is heing carried
on.

Museums.

“ This Department is responsible for the Zoological and Anthropological
section, and the Archmological seotion of the Central Musoums. For some
ears past the finances of these sections in the Indian Museum, Calcutta, have
geen on an unsatisfactory basis. In addition to special non-recurring grants
made during the year, a recurring grant of 817,100 per annum has been made
to the Zoological section, and a grant of 84,000 to the Archmological rection.
As a result the future financial outlook of the Musewn should now be-

satisfactory.” o

SANITATION.

The Hon’ble Surgeon General 8ir C. P. Lukis: “8ir, I lay upon the
table the Memorandum ® alluded to by the Hon'ble Member in charge of the
Department of Education and in connection therewith I shall with your

ission make certain romarks with special reference to medical research in
this country.

“ 8ir Harcourt Butler in his presidential address at the meceting of the
first All Indian Banitary Conference at Bombay aptly remarked that the basis
of all sanitary achievement in India must be a knowledge of the people and the
conditions under which they live. This remark, it must be reme mbered,
applies not only to' their babits and their customs, but also to their
sugroundings. In, European countries the situation may be summed up by
saying that tho three essentials are pure food, pure air and pure water, but in
the I'ropics, as 8ir Patrick Msnson has pointed out, a large proportion of
. the so-called tropipal diseases ‘are:conveyed from one person to another by

S 3

g i *Vids Appauciz Nu. 2.

» 3



SANITATION. 458
[8TH Marcr 1912.] [Sir C. P. Lukis.) :

means of various biting insects.  Tor this reason out here we cannot be satisfied
merely with the ovdinary sanitary measures which deal with drainage,
conservancy and water supply : it is absolutely neeeseary 1hat we should earry
out investigations into the life histories of the 1arions insects with o view to
ascertaining  which of them are actual enrviers of disense and to devising means
for protecting human hein-s from their attachs.

“This work is mow bheing quictly and sicadily ca:rf&d out both in our
various Research Ipstituies and in the field weder the auspices of the Plague
Commiission and the Indian Research Fund, and in view of its importance,
I propose to-day, with your permission, to place before the Council as briefly
as possible a statement of what we have done in the past and what we hope
to accomplish in the future.

“The five diseases with which I shall deal, all of which wo know to be
conveyed from man to man by biting insects, are (1) Malaria, (2) Yellow
fever, (8) Plague, (4) Sleeping Sickness and (6) Kaln Azar.

“ Malaria, as Sir Ronald Ross has shown, is conveyed from man to man by
certain specics of the common dapple-winged mosquito or Anopheles, and there
can be no disputing the truth of the axiom that if there were no mosquitos there
could he no malaria. But it is obvious that any attempt to completely
exterminate the mosquitos in this huge country is pre-doomed to failure, and
therefore it was considered advisable before recornmending to Government
expensive schemes of donbtful uiility fo make eareful researches with a view to
ascertaining what are the dangerous species of mosquitos from the point of view
of malaria, what are their habits nnd whove ave their breeding places.  Thanks
1o the labours of research workers all over the country woe avenow in possession
of n mass of valuable information which leads us to helieve that whereas
wholesale destruction of mosquitos without any definite plan of campaign
would be mere waste of time and money so far as malaria is concerned, on the
other hand systematic anti-mosquito measures in earefully selected localities are
likely to be crowned with suceess, Take for instance the case of Bombay,
the researches of Liston, McKendrick and Bentley have shown that the malaria
prevalent in that city does not arise from the swamnps which surround it, but that
the infection is carried by a certain species of mosquito of extremely domestic
lhabits which lives and hreeds in the wells that ahound in the courtyards of
private houses. Recently too Major Christophers Ias shown that the malaria in
the Andamans is largely due to a species of mo-quito which breeds in the
brackish pools on the seashore and that the motguitos inhabiting the rice fields
and the surrounding jungle are perfectly harmless. I need hardly point out to
the Council how much this has simplificd the problem hefore us.

“ Whilst these and other investigations have heen in progress Major
Christophers has been training at Amritsar a body of siilled workers who have
been taught how to distinguish the various species of mosquito, how to find out
their haunts and how to dissect them in order to deteet the presence of malarial

rasites. At the same'time we have been earrving out earcful malarial surve
of certain selected towns, so that we are now fully prepared to start a definite
anti-mosquito campaign with rcasonable prosrett:a of fuccess. On the other
hand if we had commenced our proceedings hy an indiseriminate slaughter of
possibly innocent mosquitos, we should have wasted large sums of money and
probably have brought anti-mosquito measures into undeserved disrepute.

“ Yeliow Fever again is a discase which i« conveved from man to man
by another species of mos(]]uito - the Stegomyia— which is the common striped
or tiger mosquito with which Hon'ble Members are all familiar. The
Council has heard that Major James has been sent to Panama to devise
measures for keeping the disease out of the country, Lut it is also necessary that
we should take measures for stamping it out if ever it ohtains a foothold.  With
this ohject we propose making a careful Stegomyia sur\-cf in all the principal
ports with & view to ascertain the breeding places of these mosquitos and if
Fomible to destroy them before the disease reaches the country. If we can only

ree our ports of these inscets, there ic no fear that any cares accidentally intro-
duced will act as centres of infection or that the disease will spread.
3
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“We now come to Plague. Whon I pointed out to the Couneil
two years ago that, so far as bubonic plague is concerned, the infection
is conveyed hy the rat-flea and that prevention in this case is very
largely a question of domestic hygicne as distinguished from general ranitation,
I was taken to task by cortain scctions of the Press, but, Sir, accumulated
experience and recent observations all tend to show that so far as bubonie
plague is concerned, conveyance by the rat-flea must now be regarded as an
accepted fact and not merely as & theory. The Council is aware that there are
many localities, especially in Madras, Eastern Bengal and Assam and the
United Provinces, which hitherto have not been attacked by Plague. During
the past year careful enquiries have been made by officers of the Plague Com-
mission into the causes of this local immunity, and it has been clearly proved
that wherover this immunity is found, onc of two conditions eoxists—either the
climatic conditions are unfavourable to the multiplication of fleas, or eclse the
habits of the people conduce to scarcity of rats in the houses. Surely, Bir, this
is strong confirmation, if any confirmation werc nceded, of the truth of the rat-
flea theory. I must also mention two other important observations by officers
of the Plague Commission. When Plague invades a town or village, it is
usually conveyed either by fleas carried in the clothes or bedding of persons
coming from an infected area, or else the fleas are brought in with bags of grain
which have been in contact with infected rats. Oaptain Cunningham’s experi-
ments at Parel have shown that fleas in, clothes or hedding can be destroyed
without any expensive process of disinfection—all that is necessary is to expose
the articles to the action of bright sunlight for several hours. This process is
ohviously unsuitable for bags of grain, but experiments are now in progress at
Parel which will, I hope, solve the problem of how to kill the fleas without
damaging the contents of the bags.

“ S'eeping Sickness. This disease is spread in Africa by the Tsctse Ay, and
up to the present it has not extended to India. Indeed many rersons hold that
it can never do so, seeing that Tsetse flies do not exist in this country. Recent
events however in Rhodesia lead one to think that the Tsetse fly may not he
the only carrier. Moreover, in these days of rapid communication, there is mo
certainty that it may not ultimately reach our shores and once it reaches then
there is no reason why it should not spread and multiply even more rapidly
than rabbits have muitiplied in Australia, For this reason the study of medical
entomology is included in the programme of work to be done under the
auspices of the Indian Regearch lgunﬁ:“hnd the biting flies of India will receive
special attention.

“The last disease I wish to mention is Kala Azar, or, 8s it is sometimes
called, Dum Dum Fever. This is a chronic and usually fatal disease, associated
with great enlargement of the spleen, which was formerly supposed to be
malarial in its origin. In 1804, however, it was shown by Leishmun and
Donovan to be due to a parasite which is totally different in its nature from
that which causes malarial fever, and there is strong cvidence that the anopheles
mosquito is not the carrier in this case,

* There are several points in connection with this parasite which require
further investigation, and these are now being taken up by the ofticers working
under the Rescarch Fund. In India there are two varieties of this parasite—one
of them causes the fatal disease known as Kala Azar, whilst the other gives rise
merely to a local sore, which is known by various names in different parts of
the country, such.as Delhi boil, 8indh sore, etc., and there arc reasons for
believing that the twp parasites are mutually antagonistic This is a point on
which we seek to obtain accurate and scientific evidence, for, if the antagonism
is proven, then it may be possible to protect pationts against Kala Azar by
inoculating them wﬁ.ﬁ ith:the milder disease, just as we vaccinate people to protect
them from the ravages of small pox.

“The next gquestion.is what insect acts as carrier in this disease Oaptain
Patton, as the result of his observations in Cambay and Madras, holds that the
common bed bug is thé carrier both of Oriental sore and of Kala Azar, and he has
advanced strong g’vidence; in favouy of his view. Qther observers however i“c'r!_-
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minate the house fly, the tiger-mosquito and «and flies o that. turther observ-
ations are clearly necessary.  These observations have heea rendered even more

necessary by the recent discovery that there is a third varviefy of the parasite

oceurring on the shores of the Mediterranean and affecting chiefly children,

giving risc to what is known as infantile Kala Azar, This discase has been

shown to exist also in dogs, and it appears probable that it may he conveyel

from dogs to human beings by means of the dog-flen.

“ 8o far it has been found impossible to infeet dogs in Indin with the
Indian varicty of the parasitc nor has it been proved to occur in them naturnlly.
It is obvious however that a more extensive examination of dogs in Kala Azar
distriets in India is clearly indicated, and this examination will now bhe
undertaken.

“Time will not allow of my saying more on thisx important subject, but 1
think, 8ir, that I have raid cuongh to show that money allotted for medical
research in India is moncy well spont and also that the officers serving under me
are making steady progress towards the clucidation of the difficult problems with
which they are confronted.”

EDUCATION.

The Hon'ble Babu Bhupendranath Basu: “Sir, T intended to move
a Resolution calling the attention of the Council to the hard conditions under
which the Indian officers lahour in connection with the Indian Education
Department, but I find that I am confrouted by a diffiecnlty which it is not
casy to get over without erippling my Resolution to a considerable degree. 1
can only deal with the conditions which prevail in Coovg, in the Central
Provinces and Berar, and I might, I believe, only approach the question of
my friend the Hon'ble Mr. Sharp whom I am afraid to touch. | nder these
circumstances, T withdraw my motion and shall bring it forward by way of
a Resolution at a future mecting."

The President : “ The Resolution is, with my permission, withdrawn.”

ARCHZEOLOGY.
The Hon’ble Mr. Mudholkar mnoved the following Resolution :—

 That this Council recommends to the Governor General in Council that the Budget
Estimates be reduced by the pay of the Director-General of Avchreology and the establish-
ment of hie office.”

He said :—* In the remarks, Sir, which I made in moving my Resolution
on the reduction which could be effeceted in the Jorest Departinent, I mentioned
the reasons why that Resolution and this Resolution are hrought hefore the Coun-
cil. It is to give fuller effoct to the undertaking given by Government last yenr :
it is for the I!'n.n-pose of carrying out the principles, then laid down, tbat thec
matters are brought beforc the Council. We know that in this matter Goveru-
ment have taken action, and they, have done what they could. The moatter is
still between them and the Scerotary of State. The Scerctary of State,
so far as I ean understand, seems inclined to take a view different from that
of Government ; but as we helicve, as I for one believe, that Government are
doing the right thing in this matter as in the maiter of the Tnspector-General
of Forests, 1 think it is hest that cxpression should he given to this view, The
Department is one which is a very small onc, and we do not see the necessity
of a Director-General of Archicology. N ohody denics the necessity of prererv-
ing monuments ; nobody can feel more proud of them than I and those who
hold the views I do, do ; but we do think that this work can he left to be done by
the different provinces. As u maiter of fael it is done by the persons who
are actually working in the provinees, and it is not necessary to have a Director-

General for it.”
x2
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The Hon'ble Maharajadhiraja Bahadur of Burdwan: “Sir, I oppose
this Resolution on the ground that, although the pay of the Dircctor-General of
Archwology as well as the cost of the establishment of his office cannot be very
large, it has done good work in the past, and now that the soat of the Govern-
ment of India will be at Delhi, it is all the more necessary that Government
should realise and understand the necessity of having a central controlling
authority over the ancient monuments of India. I fully admit that Provincial
Governments, sines tho time this post was hrought into oxistence under Lord
Curzon’s regimo, have done a great deal of good work regarding the preserva-
tion of ancient monuments, but I think that in this matter central supervision
is essential, as I bhave known instances cven after the appoiniment of this
Direetor-General where it had been necessary to prompt different. Local Govern-
ments to maintain properly these ancient priceless monuments of India. For
these reasons, Sir, I think that we should have this Director-General and his
istah.lishment in existence, and therefore I oppose this motion of Mr. Mudhol-
ar.’

The Hon'ble Sir Hareourt Butler: ‘ Sir, the Hon’hle Member will hardly
expect me to accepl on behalf of the Government of Indiaa proposal which
in some form—a very different form, it is true—has recently been rejected by the
Secretary of State, and I must accordingly oppose this Resolution. But 1 think
I owe it to him and to this Council to make a statement as to the policy of the
Government of India in respect of archeeology, especially since grave misunder-
standing has arisen in certain quarters on important matters of fact. From
statements which have appeared in the Press both in England and in India it
would appear that the Government of India contemplated a reversion to condi-
tions existing before the appointment of a Dircctor General of Arch:eology, that
we wished to divest ourselves of our interest in archwology and curtail owr
expenditure thereon, that the expert archeologists now in the department would
be dishanded or reduced in number, that the publications of the departmennt
would be discontinued or cut down, and that the ancient monuwments and
archieological work generally in India would be made over to non-expert hands.
gor none of these assumptions has there heen any foundation whatsoever in

ct.

* The Government of India are deeply interested in the work of archeeology,
and they have abundant evidence that their desirc to preserve the grand
archssological treasures of India, to excavatc and conduct research into the
ancient history and monumental archmsology of India, has the whole-hearted
support of 3 who are interested in India, who are proud of its past. We
recognise the great work to which Lord Curzon gave such well-directed stimulus,
and we are resolutely determined, within the means at our disposal, to carry it
forward. While realising that much has heen done we were also convinced
that much remained to be dome. We were particularly impressed with the
mnee of training Indians on the most modern lines for all branches of

logical work, and we thought that sufficient had not yet heen done in
that direction. Given equal opportunities we believe that in time Indians who
live in India will be able to rise to the front rank in archseological work. We
hat¥ in India in the Archmological Department and outside it not & few really
eminent European; scholars and specialists in monumental archeology who are
more than capable, under suitable conditions and opportunities, of training
Indian scholars in archseological work and in Orientalia generally. We also
felt the need of some institution of first-class rank in India to advise us with the
highest authority, and we regarded it as wrong that scholars in India should set
their face towards the west in dealing with Indian antiquities. 'We accordingly
summoned & Conference at S8imla last July, a remarkable gathering of scholars,
European and Indian, such as has not been assembled, I am told, in Indis,
for more than & century: The principal proposal placed before that Conference,
a proposal which ‘has elicited much well-informed enthusiasm, was the creation
of an gl"ientnl Research Institute with a chair of Archmology. The proceed-:
ings of the Conference have been published and have attracted some attention.
The Conference pointed out several desirable lines of advance and possible
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improvement in archmology and the study of Orientalia generally, We con-
sidered those proposals, and we came to the conclusion that a Central Research
Institute could control archiwology gencrally nore cliciantly than a single
officer who can only specialise in one or two branches of a wide-ranging
subject. Our proposals were not ready at the time; they wro only now ripe
for submission to the Scerctary of State, hut we adumbreated them in 2
despatch suggesting the abolition of the post of Director-General of Archeeo-
logy and the immediate creation of a new Profossorship of Archeeology in its
slace.  Pending the creation of the new Institute, we advised that the Pro-
fessor should bhe attached to the Indian Musenm, Caleutta. As Hon'ble
Members arc aware this proposal was not accepted by the Seerclary of State,
New propesals are about to he forwarded to the Scerctary of State which will.
we trust, mect with the approval of all who ave interested in Indian Archweo-
loay. T caunot say more than this, but I hope I have said enough to convinec
Hon’ble Members that we are striving strenuously to develop Indian  Archeeo-
logy and to prc%lare to train up Indians to carry on this important work on «
larger scale than hitherto.

“8o far from suggesting eurrailment of expendifure, we contemplated
inerease of cxpenditure, for obviously an Institute will involve increased
expenditure. So far from contemplating veduction of establishment, we were
considering a small inerense of cstablishment, We never had the slightest
intention of limiting the conservation work or fine research work done by our
Europcan scholars. 8o -far from  discontinuing archwological publicutions,

. we were considering, and considering Favourably, proposals of the Confercnee
for more convenient production of such publications and wider ecirculation to
scholars in and out of India,

“ As regards decentralisation, there appears to he considerable misunder-
standing as to the degree of centralisation already cxisting. When the post of
Director-General of Avchweology was created it was expressly laid down that
there was no intention of weakening the responsibility of Local Governments
for the care of their ancient monuments, and that the object of the appoint-
ment was to give a stimulus to local effort by the provision of expert advice.
The Archmsological St:Perintcndcnts arc subordinate to Local Governments
as regards work and discipline, and submit th:ir reports to them. Local Gov-
ernments have accomplished much for archmology within their resources.
'}ll‘he. expenditure during the past ten years under Imperial and Provincial heads

as heen : —

Twpwerial. Provincial.

R.-. RE.
On works . . 3,68,904 23,183,356
Establishments . 15,8%,930 3,356,583
Total . 21,517,830 26,69,041

—— — —

“The conservation work of the Archeeologicul Departmont is carried out by
officers of the Public Works Department under Local Governments, ~

“T will say no more on this point. I have, I hope, convinced the Council
that the Government of India are impressed with the importance of this subject,
and that the charges levelled against the Government of Indin in this connec-
tion were absolutel undless. May I add from my own experience that
His Excellency Lorcly lﬂ:’dinge is deeply interested in thc antiquities and
monuments of India.

“ There is another and siwaller mattor which has attracled no little com-
ment and misapprehension. I refer to the restoration of the caves of Elephanta
at Bombay. Hon'ble Members know the character of the criticism which this
necessary measure evoked. Vandalism of the worst kind was attributed
to the local restorers. The Government of Boumbay have already issued
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a communiqué on the subject. Hon'ble Members will probably be glad
to hear the opinion of Mr. Marshall, the Directo-rGeneral of Archmology,
who has lately returned to India and who inspectod the work on the spot.
He writes, under date the 10th February 1912, that the repairs wererendered
necessary by the danger which thrcatened the roof of the great Temple, that
they werc carried out under the advice of the Archeeological Department and
that the work has heen admirably executed, although the toning of the new
masonry (the old masonry was not touched) and the restoration of the steps,
two minor details, might have heen difforently carried out with advantage.
¢ Apart from these defects, which arc not irremecdiable,” writes Mr. Marshall,
‘I consider that the repairs at Elephanta reflect very great credit on the
Public Works officer responsible for then.” I am authorized to say that His
Excellency himself, when recently at Bombay, visited the caves and came to n
similar conclusion.

“In the circumstances, I am not able to support the Resolution of my
Hon'ble friend.”

The Hon'ble Mr. Muhammad Shafi: “Bir, may I be permitted to
express my humble satisfaction at the lucid and clear statement of policy
which has been just made by the Hon’ble the Education Member on behalf of
the Government of India. This statement, I feel sure, will not only clear up
misapprehensions said to be existing in certain quarters with reference to that
policy, but will also re-assure all true lovers of Indian art and architecture that
the Government of India is taking, and will continue to take, cvery possible
care to see that these monuments of Indian architecture are not only restored,
but are maintained in proper condition. I am sure that the statement of policy
which has been made to-day will give entirc satislaction in every quarter of
Indian public opinion. I feel certain that the reasons given by the Hon'ble
the Education Member will be appreciated by all the membors present hero, and
that the majority of the members at least will unite in opposing the Resolution
which has been ]Y)rought forward by the Hon’ble Mr. Mudﬂolkar."

The Hon’ble Mr. Mudholkar: * Sir, after the exposition just made of
the policy of the Government in the mattor, there is not much occasion left for
me to reply so far as the Government are concerned. I for one was never
under the misapprehension as others were, that Government were going to be

uilty of any act of vandalism, or were oven going to show indifference towards
Ehe work of the Emrntion of the ancient monuments of India, and that they and
we are not alive to the duty of maintaining in proper order our ancieat
works, Itis suogfosed by some people that, whenever it is sugzested that a
certain post should be abolished, the person who makes that suggestion must be
an enemy of the Department whose activitics the officor holding the post
represents. Thus now when it is said that the Director-General of
Archmology is not wanted, that the work which he does should be done in the
Provinces by experts chosen by the Provincial Governments, by work carriod
under the supervision of the Provinecial Governments, it is assumed that the

n who makes the suggestion has no regard for the great achievewnents of

is own ancestors. Well to that frame of mind, the Government has given 2
crushing reply. That frame of mind exists both in England and in India, and
what the Hon'ble Bir Harcourt Butler said in defence of Government in the
matter applies also to my Resolution, and I do not take the statoment of
Government. I do not.at all wish to press this Ilesolution to a division. But, ae
in the matter of Forests, so also in the matter of Archeeology, the matter is, as 1
said, one for action in the Provinoes ; and when you are going to have local
asutonomy and thipgs of that kind, these arc certainly matters which ought to
be entrustod to the Provinces. After the expression of the views by the
Hon’ble Sir Harcourt Butler, I do not wish to press my proposal to a division.”

: Aocordingly ﬂlé Resalution was withdrawn with the permission of the
President. ;
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SALYT. EXCISE, CUSTOMS, EIC.

The Hon’ble Mr. Clark : “Sir, T have {o introduce the heads of Salt,
Excise, Customs, the Tost Oflice, Tolegraphs, Stationery and Printing, and
Railways  This last head, however, I wonld ask you to permit the Hon'ble the
President of the Railway Board to introduce in my place.

“ With regard {o 8alt, Excisc, Customs and Stationery and Printing, I have
nothing to add to what Hon’ble Members have no doubt alveady perused in the
}Iemorand'um explaining the details of the Estimates. T will, however, say a
fow words in regard to the Post Office and Telegraphs.
foll “ The receipts and expenditure of the Post Office since 1908-09 are ns

ollows : —

Receipts. Expenditure.
£ £
1008-09 . 1,825,620 1,806,758
1909-10 ) , 1,927,220 1,027,682
19.0-11 . . . 1,006,922 1,950,892
1011-12 (Revised Estimate] 2,122,400 2,037,300
1912.13 (Budget Estimate) 2,218,000 2,049,200

“Tor the year 1908-09 the expenditure of the I'ost Office exceeded its
receipts by £71.133. In the next two years there was an increase of £171,302
in receipts accompanied hy an increase of only £54,130 in expenditure, and
there is every reason to believe that by the end of the present year thero will be
an addition of no less than £125,478 to the former figure while the addition
to the latter will amount to only £36,418, about a half of which is due to
the King’s visit. During this year the expenditure of the Department will
for the first time exceed £2,000,000. TFor the year 1012-13 we expect a further
increase of £98,600 in reccipts hut an increase of only £11,900 in expendi-
ture.

“A careful overhauling of the expenditure of the Department has taken
place, and economiecs amounting in all te 14 lakhs per apnum have been
cffected About a third was on account of the reduction of subsidiary mail
services by railway and another third on account of the reduction of permanent
road line establishments. The remainder was made up of small items,

* T turn now to the Telegraph Department. 1In the receipts for telegrams
there is a considerable increase in the Revised Estimate due to the increase of
traffic owing to the Coronation Durbar, the labour troubles in England, ete.
In the Budget Estimate for 1912-13 the cffect of theso unusual factors has been
climinated and a normal increase of 4 00 lakhs has heen ullowed for.

“The special expenditure duving 1911-1912 oceasioned by the visit of
Their Majestics was considerable and was not confined to Delhi.  Speeial copper
wires were erected between Bombay and Delhi, and Agra and Dclhi, at a cost
of 8'42 lakhs. In Delhi itsclf the expenditure was about 1'84 lakhs. The work
comprised the erection of 346 miles of line (inside the Durbar arca) 2,612 miles
of wire of which 1,635 was in the Durbar area, and 2,104 miles of under-ground
cable connections. Eighteen Telegraph Offices were opened in and around Delhi
and 605 telephone connections. In addition special arrangements were madc
during His Majesty’s visit to Nepal and Her Majesty’s stay in Rajputana as
well as in Calcutta. I think Council will realise thai the Telegraph Depart-
ment had very considerable expenditure put on them owing to the visit.

¢ Anotber special item of expenditure during the yenr 1911-1912 has been
the cost of the inland wireless stations which amounts to 10-31 lakhs. Provi-
;io:dfor 278 lakhs has been made in the Estimates for 191 2-1918 under this

e

“ There is one other matter which I ought to mention in connection with
the two great Departments to whose activitics I have just referred. The Gov-
ernment of India have for some time past, as is well known, had under their
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consideration the question of the possibility of amalgamating the Posts and
Telegraph Departments. As a preliminary step, they propose in the first place
to bring the administration of the two Departments together under one head ;
and they have decided that from April next when the Hon’ble Mr. Demnpster
cocs on leave, the lon'ble Sir C. Stewart-Wilson should hold the office of
Divector General of Telegraphs in addition to that of Director-General of the
Post Office, and under the title of the Dircctor-General of Posts and Telographs
should carry on the administration of the Telegraph Department in addition to
his own duties, This appointment is temporary, and the combination of the
two offices under one head is a purely tentstive measure. It isthe intention of
the Government of India that the Hon'ble Sir C. Stewart-Wilson should, after
he has gained some experience of the Telegraph Department, report whether a
complete fusion of the Postal and Telegraph scrvices is feasible and advisable;
and if so, that he should prepare a scheme for their gradual amalgamation. I
noed not say more upon this subject now, as it has been very fully dealt with in
the Resolution issued by the Government of India in January last.

RAILWAYS.

The Hon’ble Sir T. R. Wynne: * Sir, in iny remarks on tho results of
Railway working for the year 1910-11, I claimed that the figures then prosented
afforded ample justification for the policy, which had been adopted during the
last five years, of spending large sums on open lines for works and rolling stock,
so as to enlargo the capacity of the lines for carrying traflio.

“The figures for 1911-12 afford still further evidence of the soundness of
this policy, the net result of the working of tho lines owned by the Statc being
a gein of £3,071,200 as against a gain of £2,038,193 for 1910-11. This
large increase has been rendered possible solely I)g' Railways being able to
carry more traffic, as a result of the large sums of money which have been
spent on their improvement. The figures speak for themsclves and do not
seem to me {o require any lengthy explanation. I propose, therefore, to
deal with the more interesting question of the present difficulties which
Railways experience in meeting the demands of trade for Railway transport,
the cause of these difficulties and the measures that are being taken to meet a
possible continuation next year of this sudden increase of traffic.

Tt is a popular pastime to abuse the Railway Board and to hold them
resppnsible for every grievance agaiust Railways, and under the rules of the
game the Railway Board are now held responsible for all delays in the transport
of goods and are called on to apply an immediate remedy.

“ Only this morning 1 received a lctter from a Local Government refer-
ring to the abnormal traffic with which the Railways in its Province bhad been
dealing during the last two months, and to the congestion which was occurring
in despatches to the ports. It then called on the Railway Board to adopt special
measures, without delay, to relieve the congestion and to facilitate the move-
ment of the export tmﬁic to the Ports.

“ 8ir, there are no special measures which can be adopted immediately, to
remove the prerent congestion and to expedite the movement of export traffic
to the Ports, unless you strp all famine traffic and decline to allow the local
booking of goods, both obviously impossible remedies to apply. If any imme-
diate measures had bean possible they would have been arfopted. Thke only
remedy is to increase the carrying capacity of the Rail\m{s and this requires
time to construct the works necessary and build additiona rolling stock. The
obvious criticism on this statement is why has not Government provided for an
mﬁw in the carrying capacity of railways proportionately to the growth of

e

“The answer to this question is that, when deciding on the amounts to be
setmaide to meet & growth of traffic, you can only go ou past experience, recol-
lecting that rolling stackiand works cannot be manufactured and built in a day,
and that arrangements hdve to be made months and, in some cases, years ahead.
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“In 1900, the gross receipts from Railways were 28 crores only. Tor the
year 1911-12, they will he close on 50 croves—nearly double. Intermediately,
owever, there have bheen heavy variations, -

In 1906-07, the fignres were 40 croves
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the following years being 43 to 46, and this year about 50 crores.

“ Now Jor the six years, April 1907 fo April 1913, a sum of 88 crores was
allotted for Railway expenditure under the Programme, of this sum, 65} crores
were allotted 10 open lines and rolling stock, the nmount carmarked for the
latter being 30 crores, and the balance heing for works such as doubling lines,
strengthening bridges and permanent-way, so as to cuable more and heavier
trains to be run and generally to improve the carrying capacity of Railways.

“ The provision of an average expenditure during the last six years of 6
crores per annum for works to facilitate traflic, and of 5 crores per annum  for
rolling stock to meet the growth of trade is, I hold, a very fair provision to
make out of the funds available, and it must be recollected that considerable
sums ave also spent on Revenue account, hoth for works and rolling stock, with
the sawme object,

“ The difficultics now heing experienced are due primavily to the unpre-
cedented, and I think I may say unexpected, development of trade at the
present time which has outstripped the capacity of the Railways ‘and, incident-
ally, to other causes, and is uuf_\' partly due to shortness of rolling stock.

“ The reason why Railways are unable to carry the present abnormal
traffic is because terminal facilitics at T’orts are inadequate, hecause single lines
are now being taxed beyond their capacity, because a big fodder famine
traffic has to bo dealt with at the same time as a bhig export business, because
Railways being short of coal owing to the unprecedented traflic which they
now have to deal with are employing a largeo number of wagons on this traffic,
because there has been a large rise in steamer freights for coal, thus diverting its
carringe to Railways, and also to diffieulties, ]5 understand, about water for
locomotives in the famine area where water is seavee.

“When congestion occurs all siding accommodation hecomes fully occupied
and trains have to be hung up ex route and loaded wagons kept at stations, and
the only course then to take i, to stop booking from up-country and so to
restrict the amount which the Railway leading to the port will take from
inland Railways for that dustination.

“ This is what is happening to-day. Loaded wagons are waiting at
junctions, till the receiving Railway is able to take them, and inland Railways,
like the Oudh and Rohilkhand Railway, are restricted to dospatching 60 tons a
day towards Bombay or, as happened last week, are absolutely dcbarred from
despatching a single ton. This restriction on the Oudh and Robilkhand Railway
again reacts on the Bongal and North-Western Raikvay, anl obliges that line
to restriot its bookings.

* The practical result is to lock up wagons and to prevent their Dbein
used to the best advantage and, to meet such traffic ns is now offering, improve.
facilities to increase the number of trains and their weight, aro of as much
importance as additional wagons. )

“Now as to what is heing done to provilde for tho possibility of this
abnormal traffic continuing next year or, at any rate, during a good portion of
it, 1 may say that in Bombay the Port Trust have been busy the last three or
more years in reclaiming land nnd arranging for the construction of very large
warehouses and depdts, which will give to the port the additional terminal
facilities which it so much requires.

* Further, the Railway Board last ycarsanctioned the quadrupling of the
Great Indian Peninsula linc from Kalyan to Bombay, a very congested section,
and the doubling of the line from Nagpur {o Shegaon, and work is in progress.
With these works completed, the Great Indian Peninsula will be in an
immensely better position than it now is, to deal with abnormally heavy traffic
like the Emsent, and this again will enable the Oudh and Rohilkhand Railway
and the Bengal and North-Western Railway to deal with their business, without
b:zi § lut;jact to the restricted booking from their lines that has to be enforced
a nt.

P :
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“The Port Trust in Calcutta no doubt are moving in the direction of
increased terminal accommodation, to avoid the recurrence of the unfortunate
stoppage of hookings to Howrah and the Docks which happened last year owing
to the Dock godown being full of Java sugar, and the East Indian Railway are
shortly putting forward proposals, costing some 35 lakhs, for the purpose of
accelerating the handling of their coal traffic.

“‘l'aking now the difficultics in the coal trade, I would explain that there
arc three exceptional factors at work, one being thut Railways themsclves aro
very short of coal, owing to the increased traflic they have to carry, the second
being the rise in steamer freights which i causing more coal to be sent by
Railways instead of by sea, and, thirdly, the increased demand by the public
up-country for coanl which seems to be growing rapidly.

“ Railways must be kept working and have, thercfore, the first claim on
wagons for coal. 1t would be disastrous to the trade of the country if Railways
not having collieries on their lincs, had to cease working in order to enable the
Bengal lines to provide wagons for general produce in full. This Railway coal
traffic is absorbing more wagons than usual, and is the cause of a diminished
sapply for the public.

““The second and third factors create a shortage of wagons owing to the
long distance to which coal is now carried by rail. It is obvious that such
longer journeys lock up a loaded wagon for a great many days and reduco its
carrying capacity in any fixed time, to a lesser tonnage than would be the case
if it had been omployed on the shorter run to Calcutta,

“While I hold, therefore, that the situation is exceptional and that no
immediate remedy is possible, it would be wise to take some immediante steps
in light of the experience of the present time, to provide for the present pres-
sure of traffic continuing during next year.

“In next year’s programme a sum of 950 lakhs has been allotted for open
line works and rolling stock, of which a sum of 476 lakhs has been set aside for
the latter. This will provide—

182 locomotives,
6,100 goods wagons,
besides coaching stock.

“The completion of works now in progress, to enable better use to be
made of the existing mﬁ stock and the pushing on rapidly of further
facilities for dealing with o, justify an increase in the amount of rolling
stock to be orde next year, and for which provision has been made in the
programme.

“ Arrangements are, therefore, in progress for the su}a:)lly of 2,600 broad
‘gauge wagons and 1,000 metre gauge wagons, in addition to the stock which I

have referred to as being provided for in the programme.

“1 feel confident that Railways are doing their best under very difficult
conditions, the enormous growth in railway receipts each week being clear
evidence of this, To confirm this, as soon as 1 can get away from Council,
I proRgSﬂ to go to Bombay to consult with the Railways there. In addition
both Members of the Railway Board have procceded to the North-West with
the same object.

“I think I have said enough to show that Government and the Railway
Board have not been asleep, that they are fully alive to the present difficulties,
thet they have foreseen a great growth of Indian trade and have taken steps,
within the finandial limits im »tobe ready for it, but that the unprocedent-
edly heavy trade of the present year and the other contingencies, which I have
indicated, have ex: all possible expectations.”

The Hon’ble Mr. Mudholkar: *“Sir, I beg to move the Resolution
that this Council recommends to the Governor General in Council (1)
that the grant for railways be increased by twenty lakhs of rupees for
taking the main line of ‘the Sheagam-Nagpur section of the Great Indian
Peninsula Railway through Amraoti, and (2) that out of the total amount
allotted for railway construction, fifty lakhs of rupees bo earmarked for being
“applied towards the construction of the Akola-Basim Railway during the year
'1912-1913. ) ' :

< *Bir, T have listened with great interest to the explanation of the pro-
mme of Railway work in the coming year given by 8ir T. Wynne, and;I
acknowledge all the efforts which are being made by the Railway Board for
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facilitating Railway tronsport. Among the other things which he mentionod
was the case of doubling the line between Sheagnm and Nagpur.  In regard to
that, there arises an important maticr—a matier, which though ono might say,
it belongs to a particular locality hns also got considerable importance both to
the Province wherein the locality is situated and to the country generally,
I refer, Sir, to the case of Amraoti.

** Amraoti is the head-quarters of Berar, which, though it has ceased since
1903 to he a separate Province, is among the most important and advanced
territorics under the administration of the Chicf Commisstoner of the Central
Provinees. 'The resident population is not very large, being only about 41,000
for the town and Civil station, but the town possesses the largest cofton
market of a tract which occupics the foremost place among the cotton
producing arcas of India. There are 18 cotton ginning and 15 cotton pressing
factories and two oil extraction mills. The arvivals of cotton in the
local market were last year 170,000 ecarts, weighing 132,000 bales of
400 lbs. each, and constituting about 1-19th of tho cotton exports of the
whole of India. Its general trade and commercial activity arc of no small
magnitude. One thousand passengers are daily hooked outward, and the
number of arrivals is about the same.  The goods brought by railway come up
in weight to about a million and a quarter maunds a year, while goods booked
outward are slightly less. Seven trains have to be run daily cach way between
Amraoti and Badnera ; and even this number does not mect all the wants
of tho public and afford them the convenience they desire. Between Bombay
and Nagput—a distance of 520 miles —the goods traffic of Amraoti has,
during the last quarter of a century, always occupicd ecither the first
or the socond place after Bombay. Its position as a town of great com-
mercial activity and an important trade centre can bc traced back several
generations. It has always been a matter of wonder and regret to the
people of the District that, when the railway was first constructed 47 years ago,
the main line was not taken through this town. The mistake of leaving it out
of direct railway communication was discovered soon after, and in 1870, a
branch line was constructed by the State. That line, however, could serve only
as a temporary makeshift, and in the interests of the general public, of commerce
and industry and of the State, the time has now come for revising the aection
taken 50 years ago and rectifying the serious mistake then committed.

“The existing arrangements involve great loss of time extending over forty
minutes to three hours, inconvenience and cven positive trouble to the
travelling public, as also, pecuniary bhurden. The goods traffic has also to bear
imposts and disabilities produotive of heavier charges on the one hand and delay
in transport on the other. There is a special toll levied on goods on the Amraoti
line over and above the ordinary freight. The amount of this impost comes in
the aggregate in a year to Rs. 36,000, The Amraoti traffic has, during the
first thirty years after the opening of the line, ﬁielded a net fit of
8'82 per cent. on the capital outlay of 4'6 lacs when many of the other
lines were a source of loss to the State. During the last ten years, the net
profit has, it is estimated, been above 12 per cent. After giving 3} per cent.
of net ugtgﬁta, the line has repaid the original outlay two and a half tines
over. town and its passenger and goods trafic have thus a just
claim upon the kind consideration and generosity of Government.

“ Jl::?'lgin by the extraordinary progress which has taken place at other
stations in Berar, situated on the main line, the expansion of the trade of
Amraoti and the development of its industries have been prejudicially affected
by ite not being on the main line. The proper devclopment of the fertile and
}nglrenive portion of Berar to the West, Nortl and North-East of this town

oudly demands the execution of the Amraoti-Ellichpur and Amraoti-Morsi-
BSonnair projects. A distributing centre and the largest market for the towns
and villages of North-East Berar, the projected light railway to Ellichpur and
the Amraoti-Bonnair line will radiate from it, and it will heoome a junction
station within a sbort time. In a reply which the Ion’hle 8ir T. Wynne gave
to a question which I %ut in January 1911, he said that we had to bear in mind
that the interests of Badunera would he affected by the proposals which were
contained in my question.
i *“ Now 8ir, as regards Badners, the passenger traffic of that place is gyth of
ﬂ_&t of . Amraoti, and. the goods traffic probably less than }:th. I submit
-that it- would tbe unfair and bLighly prejudicial not only to an important town
] I3 . 22
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like Amraoti, but to several other places of no mean agricultural, industrial and
commercial position to permit the insignificant traffic of Badnera to come in
the way of an alignment beneficial alike to a large section of the public and
to the State. 'What local traffic there exists at Badnera can, it is submitted, be
more than adequately met by maintaining the existing branch linc and
running a train each way daily. It is doubtful if even the expenses of
one train can be met by this trafficc. But it is not necessary for
granting relief to Amraoti to do any injustice to Badnera, if it is
thought that the removal of that place from the main line would le a real
hardship. I have explained in t{m intervicws which 8ir T. Wynne and
the Members of the Railway Board have been kind cnough to grant me that
this can be done, and the only result of doing justice to Amraoti while keeping
Badnera on the main line would be an addition of a few miles to the length of
the ling, the length varying from & fo 8 iniles according as one place or anothor
is adopted which after all is not a very serious thing.

“The question which remains is the cost of this construction. About the
cost, estimates vary greatly, and it is a matter in which the President of the
Railway Board is a far greater authority than I can pretend to be.

** Assuming the caloulation which was made by the Railway Board that it
would involve an increase in expenditure of something like 20 lakhs, 1 would
say that the expenditure of 20 lakhs would be more than amply repaid soon.

t we have got to eee is that there is a town of very great capacity—a town
which has already a great passenger traffic of two thousand passengers daily,
and a g)ods traffic next in importance to that of Bombay the havdship of which
has to be taken into consideration ; and, even if, for tho time being, there is no
-sufficient return, it is an expenditure worth incurring.

“8ir, in this matter, my town has madc a roprcscntation to the Goveru-
ment of India, and I was given, as I have already said, the advantage of a discus-
sion with tho Members of the Railway Board. I then pointed out to them that
the request of the town was supported by the Commissionor of Berar and by
the Head of the Local Government who is now in this Council, and Dboth are
authorities who possess intimate local knowledge, and their opinion was certainly
deserving of consideration and will be given tho weight that it is entitled to.
They would not have supported the request of Amraoti, if there was anything
wrong in the statements of fact on which that request was based. \When
persons holding their authority support a prayer, I think, Sir, it is a matter
which the Government should take into serious consideration.

“1 was told, Sir, that the Railway Company objected to find 20 lakhs which
they considered were required. Well, I must confess I do not sce where the
B.n.igwa.y Company comes in here atall. The Amraoti line was constructed
out of Berar funds, and now that Berar is handed over permanently to tho
‘Government of India, it belongs to that Government. As a matter of fact, the
whole line, worked by the Great Indian Peninsula Railway, belongs to the State,
and it is the Government which has to consider whother 20 lakhs arc to be
spent or are not to be spent by the Btate. When the State has to approach a
matter of this kind, it has to consider not only the question of pounds, shillings
and pence, but also the question of granting relief to a large portion of the
travelling public and to a large cominercial centre. The devcloping capacity
of the town has'already been shown. It is a matter which would naturally
weigh with the Government of India and not with a Company carrying on
work only for its dividends. It is w0 tnar tne Railway Company is entitled
to a certain p ion of the pronts. Now, S8ir, the Great Indian Peu-
insula Railway pany, according to the Contract, is only entitled to
1-20th portion of the net profits which remain after paying up all the
working expenses, interests and everything, and it is only to that, that it is

. entitled. Nineteen<twenticths or 956 out of 100 belongs to the Indian Gov-
-arnment, and that :Government, as representing the public, it is they who
are entitled to have the final say in the matter. It is they who ought to
decide as they nfeEresent the people. It is the Finance Department which must
-find money for:this. Now I domnot know that in a matter of this kind, where
¢# demand is supported by local authorities of such great eminence, the Finance
Department wou!:l'rfl} not take that into consideration. It is true that that

~ Department would wish. to be: satisfied in regard to a project which was put

.. 'before them that it would be amﬁng one. But when the assurance comés -

-.from local authorities that it is bound in the end to be a remunerative one, E do
not think that the Financo Department would put its spoke in the wheel. :i -
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“There is one other consideration which T would advance hefore the Couneil.
During the last eight years that Berar has come under the administration of
the Central Provinces, it has heen held under a permanent tenure by the British
Government, and all the revenne goes to the British Government.  The average
yield of the revenues in Berar has heen 145 lakhs a year during this period.
Out of that amount, 25 lakhs are paid to the Nizam and 50 lakhs are spent in
the Province. About 3 Iakhs may be allowed as a fair contribution requived
for paying fownrds the expenses of the Central machinery of the Provincial
Government and the Heads of Departments.  There remains an amount of
between 70 and 75 lakhs, of which 35 lakhs are received hy the Governnent
of Indin, and at least that amount or probably 37 lakhs are received by the
Provineial Government, Now, in these circumstances, when there is a
provinee which is not only self-supporting, but which leaves to the Imperial
Government 35 lakhs a yeor, and which over and above its share of contribu-
tion to the up-keep of the Central Provineial autlority pays to the Provincial
Government—37 lakhs a year—it is undoubtedly a province which deserves
some consideration ; and I urge before the Council that its needs and require-
ments have to he taken into heed.

“Theso are my arguments so far as the taking of the main railway line to
Amraoti is coneerned.

“I then go next tothe question of the Akola-Basim Railway. This projeet
has been urged hefore the Government ever since the eighties.  In reply to the
%}tcstion which I put to the President of the Railway Board 13 mwonths ago,

was told that it stood high in the list of projects. The work on the line,
however, has not yet been commeneed.  Since I gave notice of my Resolution,
I was informed by the Hon'ble the President of the Railway Boand that the
work will be soon undertaken. Well, 8ir, if that assurance is given in this
Couneil, the second part of my Resolution can be regarded as accepted. If, in
any case, there isa disposition to postpone the work, I would hring to the notice
of Government that this is a line, t}\e importance of which has been admitted
for more than n quarter of a century. It has a traflic which would have
brought more than 6 per cent. or 7 per cent. to the Government all these years
had a railway been construeted at the time it was asked for. Anybody who
travels those 50 miles in the months of Novembher to June would find 1,500 to
2,000 carts travelling along that track. It is one which would have amply
repaid any Railway company which had constructed a line over it. This is a

roject which also demands the consideration of Government and the attention
of the Rail\\'n?' Board. With thuse words, Sir, I commend my proposals to the
Government.’

The Hon'ble Sir T.R. Wynne: * 8ir, Badn¢ra ix a station between
Bhusawal and Nagpur. The main line of the Great Indian Peninsula Railway
was aligned so as {o pass Badnera, some six miles from Amraoti, beeause of a
range of hills in the vicinity which would have involved considerable expendi-
ture to eross if the line had heen taken straight through Amraoti, I have no
information on the subject, but 1 surmise that some 40 years ago the trade of
Amraoti was not of very great importance, The constrnetion of the Branch line
from Badnera to Amraoti sccms to have well served its purpose judging by the
Hon'ble Member’s account of the present prosperity of the town. There can
he no doubt that for zoods traffic Amraoti at the present time has nothing to
complain of. Goods can be despatched from there straight to Bombay just as
well as if the town was on the main line.  The whole justification therefore for
adopting the Hon'ble Membher's proposal rests in spending a large sum of money
so that passengers to and from Amraoti might be saved the trouble of changin
carriages at Badnera. Now, who is to provide this money, the amount involver
being some 20 to 30 lakhs of rupees. Its expenditure is not likely to bring in any
increased revenue. The Great Indian Peninsula Railway decline to agree to add
to their capital, and I could not recommend that the Government of India
should bear the cost, as I feel sure the Finance Department would object.
Amraoti was suffering under some disadvantages which the Hon’ble Member
-explained to me when discussing his scheme. When the line was built asa
Provincial line, it was allowed to inake certain extra charges, tolls, etc.
‘When the line was absorbed in the Great Indinn Peninsula Railway under-
taking, this was overlooked and the charge was retained. This has now
been put wight and the extra charges for the Amraoti Branch have becn
‘withdrawn. The Railway Board are also in communication with the Great

# *
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Indian Peninsula Railway as to running a train between Amraoti and Badnera
and back again and on to Bombay. Of course, the Hon’blec Member has
})fiintc'd out that the Local Government strongly supported this, but from the
ocal Government's point of view they had no option but to support it ; but
I think it would be interesting to know what opinion the Local Government
would have taken if supporting the proposal had involved expenditure irom
their own provincial revenues instead of from the revenues of the Government
of India; so on tho part of the Government of India I oppose this Resolution.

*“With regard to the Akola-Basim line, this is a project woll to the fore
as it is a most important project connecting as it would the metre gauge system
of the north of India with that of the south. At the present moment we have
a strong survey party working it up, but the linec must take its turn in being
included in the programmo. The Hon’ble Member has advanced many reasons
why it should be made at once, but there arc many other lines in India
regarding which you could advance equally strong reasons, I said, in the
answer which I gave last year, that it is & line that is very much to the fore,
and so it is. 'With all these demands for improving open lines, it is impossible
to give a date when this line will be taken in hand.”

The Hon’ble Mr. Mudholkar: *Sir, I must confess that I am greatly
disappointed at the line taken up by the Hon’ble the President of the Railway
Bo&rsfj It is said that the placing of Amraoti on a branch makes no difference
to the goods traffic. But I must remind my Hon'ble friend that I did bring to
his notice a very fresh instance of such a diffcrence, and that this town, which
has a cotton trade of its own constituting one-nineteenth part of the cotton
export trade of the whole of India, was unable to get trucks for carrying its
cotton to Bombay or Calcutta, and that for weeks and weeks the station-yard
was full of the bales. I have also told him that what some of the people did
then was to take the bales by bullock carts to Badnera, the station on the
main line five miles away ; and there they could get trucks. That is the dis-
advantage of being on a branch line, the existenco of which can be soen
even now if only one goes there. Then in regard to what I have said about
the capabilities of the town and the probability of its commercial expansion,
there is no reply forthcoming. It is true that there is the question of cost
which it is said would be 85 lakhs or at least 20. 8ir, I cannot sce why such
an amount would . be wanted. But there is another reply--‘you have con-
structed lines which for years have not yielded any dividend whatsoever; but
which, on the contrary, have been a source of annual loss. Now lere is a line
which is pronounced by competent authorities to be one which would bo a
self-supporting and paying one, and still there is want of funds for it." I must
confess, S8ir, it looks &s though it rather depends upon the clamantey with
which one puts forward his case than on its own inherent strength whether
it gets a proper hearing or not. 'What I say is, that as there have been other
cases in which there have been expenses incurred on the probability of a
return, so also is the nt oase, which I urge is one deserving of considera-
tion, because the people and the local authorities also say that the expenditure
would obtain a return before long, and I would therefore press this proposition
on the consideration of the Council.”

The Resolution wes put and rejected.

REGISTRATION, JAILS, LAW, POLICE, ETC.

The Hon'blet Siri Reginald Craddock: *Sir, in introducing to the
Council the heads bf the Financial Statement which appertain to my DellPart.-
ment, I do not wish toitake up their time with any comments in detail. These
heads are Registfation, Jails, Courts of Law, Police, Medical, and General
Administration, Leaving aside the Medical Department for the moment, all
these departments represent necessary and important services ; but the greater
past of their expenditure consista of estahlishments, and the work they do does
not, as a .rule, attract much attention as to the details of the expenditure. It
is regarded as necessary and the details are not, as a rule, much criticised.
There is a Resolution on the agenda regarding the Police and also up:m
General Administfation, and upon both of these, I do not want at this stage

make uny remarks. : .

i
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'“ As to Medical, the greater portion of the items included under this head
belongs to the Departinent administered by my How'ble Colleague in charge of
Education ; and in counection with that portion we have heard a most com-
prehensive and able exposition from the Hon’ble Surgeon General Lukis as to
the sanitary and research work that is being undertaken hy the Government.
I nced not add anything to those remarks, but I would just refer to the fact
that included in the statement * which Bargeon General Lukis put on the table
is a reference to the Tropical School of Medicine in Caleutta which it is pro-
posed to establish, anda sum of 5 lakhs has been included in rhe estimates for
capital expenditure on this account. This is a very important departure, and
I feel sure that the Council will accept it as most satisflactory.  Another item
to which I would like to refer is the grant of 14 lakbs in aid of the Dufferin
T'und, which is included in the estimates subject to the sanction of the Secre-
tary of State; and I am sure that the Council will agree that the inelusion of
a sum of this kind in aid of the great charity which was instituted by the
Countess of Dufferin for bringing medieal relief more within the reach of the
women of India, is aid which commends itself to the Council, and meets with
their approval.”

CHARGES FOR SECRETARIATS.

The Hon'ble Mr. Subba Rao: “ I heg to move, 8ir, *that this Council
recommends to the Governor General in Couneil that the swn of rupees thirty-
three lakhs and seven thousand under the hend No. 18 (1) (iv) (Charges for the
Secretariats) be reduced by d lakhs.'

“ It will be seen that under the head of General Administration, the charges
of the Government of India come up to quite as much asthe charges ot all
the Provincial Governments pat together, that is, to morc than a crorve of
rupees. Of these, there are two large items. One is the Secretariata costing
about 38 lakhs, and the other is offices of Accounts and Audit, nearly 38 Jakhs.

“ This Resolution deals with the former. I wish to inquirve from the Hon’ble
the Home Member whether any attempt is made to roview the expenditure
under this head. I submit that retrenchment is necessary, especially as there
is an extra expenditure of b5 lakhs provided towards the cost of the new Delhi
administration. We are told on high authority that the administration of India
is the costliest in the world. We shall be gratified, Sir, if the cost of administer-
ing the new Capital does not entail an extra burden on the country. This can
only be done by curtailing expenditure under other heads. It appears to me
that there is room for effecting savings in this direction. It is curious
that the Public Scrvice Commission did not toueh the Government of
India Secretariats, The number of charges under the Government of India
reserved to the members of the Indian Civil Service incrcased from 65 in
1892 to 85 in 1910. Yet there is not a single Indian employed in any of
these offices. The Hon'ble the Finance Member announced last year that
he had recently selected an Indian to the post of an Assistant Becretary
under him, and he pointed out that it was the first timo when an Indian held
such an appointment. The Statutes on the subject do not debar Indians
from holding appointments in the Scerctarints. On tho other hand, express
power is given under tho Statute of 1870 to the Government to appoint
Indians, if they choose, to the Secretariats. The fact that the question of abol-
ishing the Provincial Service as constituted at present and holding simultaneous
examinations in India and England is under correspondence with the Secretary
of Btate need not stand in the way of appointing Indians to the Scoretariata.

“ I submit, 8ir, that the present exclusion should not be permitted to conti-
nue any longer. Itisa sluron the large fund of statesmanship and ability
available in the country. It is a sluralco on the British Government that it
cannot utilize this material in making the administration economical and
popular. I take the liberty of commending to the Council the weighty words
that fell from you, 8ir, at the meeting of the Council held on the 26th January
1910, You said :—

*As a Finance Minister, it is permissible for me {o say that, from the economic stand=
point, it seems to be for consideration whether we might not make greater use than at prerent
of the undoobted abilities of the educated Indian.’

® Fide Appendix No, 2, -

A
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“I submit that strenuous cfforts should be made to reduce expenditure
under this head, so that the cost for the new Delhi administration might be met,
if possible, out of the savings. -

“ With these words, Sir, I commend the Resolution to the Council.”

The Hon’ble Sir Reginald Craddock: “Sir, I felt rather undor a dis-
advantage in connection with this Resolution, as I was not able even {o surmise
what points exactly the Hon'ble Member would take. I did not suppose that
it was possible that he wasso hard-hearted as to suggest that we should turn adrift
large numbers of our clerks, and therefore T was anxious to hear in what
direction he could suggest economies of the kind indicated. Well, as o matter
of fact (I do not know whether I am trespassing on the domain of the Yinance
Department, if I am, I will admit that I would rather that they undertook the
defence) as far as I am able to find from the figures available to me at this
moment, the cost of the Iinperial Sceretariat has shown no inerease during the
lagt few years, if we exclude from it the additional expenditure which was
required last year in connection with the arrangements for the Delhi Durhar.
The actuals for the year 1908-09 were R34,64,000, and the budget figures for
tho year 1912.13 arc R33,07,000. TLast year a promise was made that
Departments would be overhauled with a view to seeing whether any redue-
tions were possible; but in the Secretariat branch of the expenditure it was
not found possible to make any material reductions. The Hon’ble Membeor
has suggested that it would be possible to make an economy by the larger
emglogment of Indians in Secretariat appointnents. The larger employment
of Indians in Secretariat appointments is atotally differont question upon
which I cannot very well enter at present for the reasons which the Hon’ble
Mcmber has himself indicated ; but if he puts this forward asa means of
securing the cconomy of 6 lakhs which his motion contemnplates, I can only
say that no such economy or anything like it can be obtained by the method
that he suggests. At present the Becretariat appointinents are in a great part
limited to the Indian Civil Serviee by Statute, and if Indians belonging
to the Indian Civil Service are appointed in Secretariat posts, there will be no
saving at all. If officers of the Provincial Service should be appointed by
making the appointments under the &ﬂ)resent system—listed appointments-—
even then the savings would be so small that they would be utterly insignificant
by the side of the sum mentioned by the Hon'ble Member. There have been
instances—one was quoted by the Hon'ble Member, and no doubt if I had
more time, [ could have found others—in which Indians have held Secretariat
appointments ; and in the Bengal Secretariat, there has recently been a small
experiment in that direction, of attaching two members of the Provincial
Bervice as Attachés to the Secretariat so that thcy may be able to learn the
work. This constitutes therefore an experiment as to the possibility of employ-
ing such officers in such posts. Beyond that, of course, I am unable to say
anything on the particular method that the Hon’ble Member suggests, by
which .economy may be obtained; but on behalf ot the Government, I am
obliged to oppose this measure, because it seems to me that the Hon'ble
Mover has not in any way indicated how this very large economy which he
suggests can be secured. On behalf of the Government, therefore, I oppose the
Resolution.”

The Hon’ble Mr. Subba Rao: ¢ Sir, I quite admit that the figure
under this head as stated by the Hon’ble the Home Member has remained sub-
stantially the same. during the last few years. The figute for 1909-10 is
Rs. 33,17,000 and the budget figure Rs. 33,07,000, nearly the same. The

i Hon'ble the Home Member says that if we emrloy Indians who have passed

{ the Indian Oivil Bervice: Examination, there will be no savings at all. That
{is true. He says also that if members of the Provincial Service were appointed,
{ the savings effected would be incomsiderable. He further says that there

¢ are Statutes that limit the appointments to those who pass the examina-
‘tion . in England. . I have pointed out that the Statute of 1870 expressly
7 cnables the Government to appoint Indians to any of the posts that
. are yeserved to members of Indian Civil Bervice. Therefore, there are
“ample powers given to the Government to appoint Indians, if they
.choose, to ‘such places. As regards the savings by alzfointing Indians
. to such posts underithe Statute of 1870, it is plain, from the correspondence |
“on the subject, that the saving would be at least one-third of the amount
paid to the memberg of the Indian Civil Service; so that if three lakhs is.
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spont at present, there will be a distinet saving of one lakh out of those
three lakhs.  As far as I can see, no attempt is made to examine the question
from this standpoint. 'The question has been examined simply whether the
number of persons employed in the department could be reduced, and
not whether the expenditure could he reduced by employing more Indians
in the place of those who are now doing duty. T should have been satisfied,
8ir, if the Hon'hle Home Member had promised that he would examine the
question from this aspeet and a real beginning made in the direction of
appointing Indians to rescrved places in the Scerctariats. I submit, 8ir, the
question ought to be examired from this standpoint. It is an important

uestion which affects the dignity and status of Indians and the well-being and
the popularity of the British Government in this country, and 1 thercfore press
this Resolution on this Council.”

The Resolution was put and rejected.

POST OFFICE ACCOUNTS AND AUDIT.

The Hon’ble Mr. Subba Bao: * Sir, the next Resolution that I have
the honour to place before the Council is:

¢ That this Council recommends to the Governor General in Conneil that the sum of
rupees thirty-cight lakhs and sixty-one thousand under the head of Office of Accounts and
Audit be increased by rupees twenty-five thousand.”

“ The Hon'ble the Home Member with regard to the last Resolution said
that he did not understand what points I intonded to raise by it. If the
Hon'ble Member cared to inquire of me, I should have been very bhappy to
place before him the necessary information.

“ With regard to this Resolution, Sir, though the terms of the Resolution
are wide, I have put it in this form to call attention only {o one item under
this head, and that is the savings proposed to be effected by dispensing with the
services of clerks connected with tho Post Office Savings Bank Audit. I have
intimated this to the Hon’bla 8ir James Meston, owr able and good Finance
Becretary. 'With his usual courtesy he has furnished me at my request with a
statement on this subject. 1'rom this it appears that a saving of Rs. £9,280
is proposed to be effected by dispensing with the services of 196 clerks drawing
an average pay of Rs. 88 a month. The pay of these clerks, according to this
statement, ranges from Rs. 15 1o Rs. 100 a month. As some improvements
have been effected regarding the Savings Bank Audit, the sorvices of these
men have been found unnecessary, and so notice was given to them that
their services would be dispensed with from July next. 8o far, Sir, no
indication has been given as to the future of these men, whether they
would be treated on the samc footing as thoso in other departmonts where
retrenchment is found necessary. A good number of these men are young
men who have passed the geveral and special examinations qualifying
for the department. It is rather hard for them, after putting in some

ears of good service under the Government, to turn now to new fields

and start life afresh. I may mention further that they bhelong to the
general list of the department and do any branch of work that may be
assigned to them. It is by mere accident, Sir, that they now happen to be
doing work in the S8avings Bank Audit. It is hard, therefore, that the blow
should fall on them alone without regard to the length of their service or the
good work done by them.

“The Hon'ble the Finance Minister has well outlined in his speech the
other day the polioy of the Government in dealing with the Opium Department
employés, whose services are not necded on account of retrenchment neces-
sitated in that department. He said :

€ What we are doing is, first, to get rid of the least efficiont of the Opium employés on
such pensions or gratuities as the rules permit; second, to transfer to other departments all
who are it for & new class of employment ; and third, to encourage the retirement of the
senior men by ing fall pension toall those who are within five years of completing their

ualifying service. On these lines we are denling with every rank from the highest paid
3apu_mhl officer down to the humble peon, and we hope to prevent any genuine hardship.’
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“I thank the Hon'ble the Finance Minister for outlining this broad and
liberal policy. Similarly is the policy laid down by the Government of India

. in reorganizing the Telegraph Department where retrenchment is proposed to be

carried out by gradually absorbing those whose services are found unnecessary,
and not by turning them adrift by notice to quit. I am sure the Hon’ble the
Finance Minister will deal with these 196 clerks in the Postal Savings Bank Audit
with the same generosity as he is dealing with the cmployés in the Opium Depart-
ment, and as the Government has resolved to treat the employés in the Tele-
graph Department.”

The Hon’ble Sir Guy Fleetwood Wilson: * Sir, the first idea that
occurred to me on reading this Resolution was that the Hon’ble Mover had
been induced merely by a general and very natural sympathy with the subordi-
nato staff to ondeavour to mitigate the hardships involved in a reduction of estab-
lishment. 1t has since struck mo, however, that the Resolution may have had a
more specific suggestion—a suggestion in which it would be possible for mo to
trace an indirect compliment to myself. On the §th of March a year ago, it will
be remembered that the Hon'ble Member moveil a Resolution to the effect that
the expenditure under the head of offices of Account and Audit be reduced
by two lakhs. He referred to the amalgamation of the Civil and Public
‘Works Accounts, which he thought should result in substantial savings; and
in connection with the creation of a grade of Chiof Accountants who ranked
as gazetted officers he said :  * The question was whether the number of officers
could not be reduced.’” He did mot then make any conditions as to the
manner in which reductions should be carried out, and it fell to me, while
expressing my desire to effect economies wherever possible, to enter a caution
that it is necessary, in these cases, to deal tenderly with vested intercsts. It
seems—and this is what I meant by the Resolution being an indirect compli-
ment to myself— that the Hon’ble Member hns borne in mind what I sard;
for no sooner had I effocted a substantial economy in my department—an
eoono%y in accord with his previous Resolution—than he turns round and asks
me, ‘ What about the staff P I cannot object to the Hon’ble Member taking
ug the line I took myself last year, but I think I am entitled to raise soue
objections to the precise manner in whicnh he has done so. The Hon’ble
Member might, I think, have asked himself whether it was likely that I
should disregard considerations on which I had myself laid some stress, and
if he was uncertain, it would have been a very casy matter for him to ask me
how the matter stood. I should have preferred him to take that course, and
in moving a Resolution without ascertaining the facts of the case by means
of a question or from the Head of the departinent, I think ho has departed a
little from the consideration which he ummlll ¥ shows me.

“To enable the Council to come to a decision on this Resolution, it is
necessary for me to explain briefly the general position. What we have found
is that hitherto two :pets of ledgers have been inaintained for the private
acoounts of depositors jn our S8avings Bunks. The Post Office mnaintains one
set itself. That is only right and proper. It is no more than any bank would
do. But secondly, and for the purposes of audit, another set has becn main-
tained in the Accounts:Office. 'We proposc to substitute for this second-hand
method, involving obvibusly a great deal of duplication and .clerical work, a
direct inethod of andit mpplied to the original books. By this simple change we .
save in the gross dver a lakh of rupees. We shall require somo inspecting staff,
and the Post Office will bave to employ a few more clerks, but even the net
saving will probably be half alakh. But the Hon’ble Member is concerned
with the effect of ithesp changes on the subordinato staff. I will tell him
what we are doing. The men who cannot otherwiso be provided for will of
course get their compensation penmsions or gratuities. That is all they are
entitled to under} the ordinary rules. But I have been making the best
arrangements postible’ to retain them in the service. Some will goover to
the Post Office. Por others some posts will, I hope, be found in consequence
of & redistribution of. work between some of the Tostal Accounts Offices
which has to be made very shortly. Recruitment again has beon stopped in

* all the Postal Accounts' Offices since January, and this has been done with the

. object of giving the places to qualified mcn in the Savings Banks sectipns.i'

ness to retire.

‘A fair number also ‘having earned their pension have intimated their wilhug-l '
4
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“ The Hon’ble Member will not expeet me to give him exact fizures at
this stage, for the change will not take effect {ill July, and the details have not
vet been fully worked out. 1 wive him my assnranee that no havdship will be
-caused which can he obviated, but T cannot go further than that. The real
requirements which face us in half a dozen different directions are against
extravagance. The interests of the tax-payer are acainst extravagance, and
I canuot consent fo the retention of wnneeessary establishments or to delay in
the introduction of reforms whicl, as in the present ease, ave clearly desirahle.”

The Hon'ble Mr. Subba Rao: ¢ Sir, I am much oblized to the Won’ble
the Finance Member for the assurance he has given that, in dealing with these
clerks, no hardship will be eaused that can he avoided.  Ile rather found faulg
with me for not having consulted him in the matter. T mayv assuve the Hon’ble
Member that I nevor intended to show him any disrespeet.  TIe will remember
that last year I consulted him, but this year T thought it would he hotter that I
should not intrude on his attention, as he was not in the hest of health ; but 1 was
in communication with the Hon’ble Sir James Meston, and T had a talk with him
on the subjeet, and he promised to look into il.  But as the quostion was of
some public importance, and as T knew that the Finanee Department would deal
with these people generously and justly, 1 considered that a statement made by
the Hon'ble the Finance Mewber in the Conneil would he valuable not only to
the few individuals concerned, but also to the large number of Government
servants who might any day find themselves in a similar predieament. T there-
fore thought it worth while to come 1o the Council with a LResolution on the
subject. 1 hope the Hon'ble Member will take it from me that it was not out of
any want of respect or regard for him that I did not consult him in this matter,
but because I was in full communication with the Ton’ble Siv James Meston,
who has heen thoroughly sympathetic on the subjeet, and heeause T knew that
the question, if brought forward, would elicit a public pronouncement for the
guidance of all public servants.  With these words I take the liberty of with-
drawing the Resolution.”

The Resolution was withdrawn,

POLICE.

The Hon'ble Mr. Gokhale: « Sir, I beg to move that this Council recom-
mends to the Governor General in Council that the allotment to Police ( India
General) for next year be reduced by one lakh of rupees.

“On a reference to ]l)age 61 of the explanatory memorandun, the Couneil
will see that the Imperial portion of police charges is shown there inder  three
heads. One is India General, the second is Baluchistan and the third is North-
West Frontier. Now, taking the hudget and the revised figares Jor the current
vear, it will be seen that while the charges for Baluchistan and North-West
Frontier have gone down, tho revised figures being lowev than the budget
figures, the figure for India General bas increased considerably.  The explana-
tory paragraph appended to this head cxplains how the decreases against
Baluchistan and North-West Frontier are only nominal; and as I do not raise
any question about those entries, I will say nothing more about them. The
entry against India General, on the other hand, shows an increase of Rs. 38,000
in the revised cstimate over the hudget estimate, bhul there is not a word of
explanation in the explanatory parazraph about that increase. Now, Sir, my
first query is, why is there no explanation given, and what is the explanation
of the increase? Next, if the Council will look at the figures under this head
for the last three years, namely, the acconnts for 1910-11, the revised figures for
1911-12 and the budget ficures for next year, it will be seen that thero is a
continuous inerease in the charges. In the accountsof 1910-11, the charges were
Rs. 8,46,000. Last year, the budeget cstimate of the eurrent year was taken
at Rs. 8,896,000, whercas the revised fizure now laid before us stands at
Rs. 9,32,000; while in the budget for mext year the sum that is entered
is Rs. 9,87,000. Thus the sum budgetted for for next year is much
larger than the actual for 1910-11. It is also much larger than that
which was budgetted for last ycar, and is even slightly higher than the
revised estimate for the current year. I should like to know wby this item
is shgwing an increase when the general policy of Government in regard to
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such charges is now one of retrenchment. Then, 8ir, I find from a return
which was laid the other day on the table in reply to a question which I put
about retronchment that in the expenditure which the Home Departinent
controls there is an item of 283 lakhs on account of the Ceniral Criminal
Investigation Department. 'hat is on the authority of the Hon’ble Mr. Wheeler,
Acting Homne Secretary, and the amount is given for the year 1910-1911. Now,
if we turn to the actvals for 1910-1011, as given in this yellow book—the
Finance and Revenue Accounts which is published annually—1I find that the
cost of the Central Criminal Investigation Department of the Government of
India for 1910-1911 was 3'06 lakhs, and not 2'83 lakhs as shown in the
return. I should like to have an explanation of this discrepancy; evidently
something is left out in the retwrn, or something is included in this ycllow
book which I cannot make out. I want, thercfore, to know whether the
Criminal Investigation Department charges of the Government of India
arc really 283 lakhs or 3'05 lakhs. Lastly, Sir,—and that is tho principal
int for which I have raised this discussion to-day,—I want to know
ow much of this sum represents thc cost of the Government of
India Criminal Investigation Department in Provinces which have got
Criminal Investigation %)e‘pﬁrt-ments of their own. I speak nccessarily at
a disadvantage in this matter, because outsidc tho department the general
blic knows very little as to the constitution of the (griminal Investigation
epartment. But it is a matter of common knowledge that the Government of
India Criminal Investigation Department maintains officers and men of its own—
a small number—in the different Provinces, which havo got their own Criminal
Investigation Departmonts. And I should like to know how the spheres of work
of the two are differentiated. Of course, so far as the territorics directly under
the Government of India are concerned, they would be for the Government of
India Criminal Investigation Department. So also in regard to the Native
States, which are in dircct relations with the Government of India. Finally,
the expenditure that is incurred in watching men in foreign countries would
also come under the Government of India expenditure. 8o much I think is
clear ; but in addition to this, I have heard on good authority that the Govern-
ment of India Criminal Investigation Department maintains a few officers and
men of its own, and does %spionﬁe work on its own account, even in P’rovinces
which have got their own full-fledged Criminal Investigation Departinents, and
I want to know why this is done. I find, 8ir, that this has been a matter for
repeated complaint on the part of several Local Governments, and the Decen-
tralization Commission in its Report notes this comnplaint. This is what the
Commission says :

‘The Lieutenant-Governor of the United Provinces complained of encroachment on the
Provincial sphere of administration by the Dircetor of Criminal Intelligence, and we Lave
received similar complaints in othor Provinces as to what was regarded as the undesirable
activity of this officer.”

“ This year also, I gather from the newspapers that the Licutenant-Governor
of the United Provinces has complained in his Administration Report of constant
friction between the Government of India Criminal Investigation Department
and the Provincial Criminal Investigation Department. I should therefore like
to know if such a duplication of machinery for espionage exists in the Provinces.
which have got their own Criminal Investigation Departments, and, if so, why
the work is not. altogether left to the Provincial Criminal Investigation
Departments. Of course, as I have admitted, I speak more or less in the dark
on this subject, because the outside public knows very little about this Depart-
ment. The only thing that people are sure about is, that many of theso Crimi-
nal Investigation Department men are a great nuisance to innocent people, and
that they do their work not only without judgment, but often without a regard
to appearances or decancy. I therefore strongly urge that, if the Government of’
India maintain a Oriminal Investigation Department of its own in the different
Provinces, this daplication should be abolished, and whatever saving results
from it should be effected.” )

The Hon'ble Sir Bsﬁinald- Craddock : * Sir, the Hon’ble Mr. Gokhale-
in moving this Resolution has adopted the attitude of not desiring to criticiso
us unduly, but to obtain information on certain points on which he is not
at present sufficiently informed to enable him to judge of tho expenditure
which is found :in our Financial Statement. Now, in the first place, againat.
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¢ India— General,” ho has dilferentiated very rightly the expenditure which
is definitely allotted to * India--General’ from the expendituro in Baluchistan
and the North-West Frontier Provinee, but, as a matier of [act, out of the
expenditure shown in *India --General,” all hut n little over three lakhs relates
to police expenditure in Coorg, and in certain minor administrations under
the Foreign Department, and to Railway police on lines which run through
Native States and have not heen given to adjacent Provineial Governments to
supervise.  These items represent ihe normal expenditure on police in the
country, and any increase ihat has taken place only in recent years has
merely been in pursuanco of the general poliey of reform which we discussed
little morve than a week ago in this Council. 8o that, practically, the real
item on which the Hon’ble Member desiros fo lay most stress is that item
amounting to three lakhs and a little over, which represents the expenditure
of the Criminal Investigation Department of the Central Government.

The Hon’ble Mr. Gokhale: ¢ May I inferrupt the Hon’hble Member ?
If the increase in tho rovised estimates over the budget estimates is in connexion
with measures of police reformn, why was not the necessary provision made in
the budget estimates for the measures that weroe to be carried out ?

The Hon'ble Sir Reginald Craddoek: I was not roferring to the
inereases in the revised over the hudget, but I was referring, gonerally speaking,
to the fact that increases have taken place of late ycars with regard to the
reforms.  With regard to the increase of the revised over the budget, additional
expendituro was incurred, and the Hon'ble Member will, I am sure, recog-
nise that that additional expenditure was quite properly incurred in connexion
tﬁ:h ]:;101;1 Royal visit, and this accounts for the inorcasec of the rovised under

t .

“ Coming now, Sir, to the question of the threc lakhs spent on the Imperial
Criminal Investigation Department, the increase hasnot been so very large if
we go back a few years. Nearly ten years ago, the oxpenditure on the old
Thagi and Dacoiti Department averaged about two lakhs or a little over, and
the increase that has taken place since then may bo fully accounted for by the
general development of communications by railways, tclegraphs, roads and
everything clse which develops tho encrgies of the eriminal classes as well as
of the other classes of the community. There was a timo not long ago when we
found people—we cannot find them now—wlo respected tho boundaries of
Administrations and States, and I recolleet hearing of a case in which some
dacoits, having unwittingly strayed over the boundary and having robbed somo
wayfarers, who were coming back to their homes, suddenly camo upon the
houndary marks, which showed that they had been carrying on their
depredations inside British territory. Hurrying after the people they had
robbed, with many apologies thoy handed back the goods they had taken
from them and went away. Well, Sir, I must confess that consciontious
dacoits of this kind arec no longer to bhe found. We¢ have gqt to
recognise the unfortunate fact that criminals refuse to be rostricted by the
boundarics of Provinces or by the boundaries of States. You can rightl
understand that, when things were much simpler and communication mue!
less easy, each Local Government used to manage its own police, who were
mainly concerned with their internal affairs, and it was only to a limited extent
that they had to pursuc criminals over the horder. But, now, with the
railways and telegraphs, it is absolutcly necessary that there should he an
organisation which can cope with crimne that ramifies over the whole of the
country ; and the Policc Commission, although they were not absolutely the
originators of the system (for it had existed beforc), emphasised their recomend-
ation on that point, and said that they were convinced of the neocessity,
on the part of the Governmnent of India, to have a much more intimate
knowledge of what was going on in cvery Province, and on the part of every
Province to have a much more intimate knowledge of what was going on
elsewhere, than at that time existed. In pursuance of this policy, it
has been found necessary to employ officers attached to the Central
Government whose dutics may take them far aficld and may kecp them in
various at various times. But if we are to deal with cases of organized
criminals, such as coiners, note-forgers, dealers in arms, and many others, not
to tmention the ordinary dacoits whose deprodations extend over soveral
Prgmms,x:t we are to keep a hold on theso people, and if Hon'ble Membe?s

w ]
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wish to sleep quietly in their beds, we must have a central organisation of this
kind. Tt is impossible of course that I should explain to the Council all details
of the distribution of such an organisation—it would he quite impossiblo—
for the whole cssence of their success lics in the fact that their operations
are not public. But I should like to emphasisc the point that
though pofit-ical unrest and the political activities of late years have brought
that aspoct of their duties more prominently before the public, they must not
forget the even more important dutics that they perform in connecetion with
the organisation of crimes and oriminals, who arc becoming cloverer eve?
day. These should mnot be lost sight of, and I feel sure that the Council will
agree with me, now that I have explained this matter, that the sum of threc
lakhs of rupees for a country of the size of India is really a very small sum
to pay for an establishment which is so urgently required for doaling with
serious crimes of this kind.”

The Hon’ble Mr. Gokhale: “Sir, I would like to say just a word, and
that is, that the Hon’ble Member has not told us why it is necessary to maintain
o duplication of machinery for purposes of cspionage in the Provinces which
have their own Criminn{ Investigation Department for the work. He has
also not told us what the Government of India has to say as regards the com-
plaints which the Provincial Governments had been making on this subject. 1
aluoted from the Docontralization Commission’s Report an extract showing that

e Lieutenant-Governor of the United Provinces complained even before the
Commission that there was serious interference with the work of the Provincial
Criminal Investigation Department by the Government of India Criminal
Invmtuia?tion Department ; and this year again that Government has
repeated that complaint. That being so, I think some explanation is necessary
as to why such a system, which is complained of by Local Governments, should
be maintained. However,” as the Hon’ble Memﬁer the other day %romised an
inquiry into the whole question of the Criminal Investigation Department,
I do not wish for the present to press my Resolution.”

Accordingly the Resolution was withdrawn with the permission of the
President.

The Council adjourned to Wedneeday, the 13th March 1912.
W. H. VINCENT,

Secretary to the Government of India,
Legislative Department.
CavrourTs ; }

The 15th March 1912.
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Appendix No. 1.

A statistical  statement of  edieational piozress In Britisch India was
published in the Gazette of Tadia of Februaey 17th, 1912, The statistics thero
shewn and referred to in this smnmary ars for the year 1910-11. The accouut
of principal dovelopments is hrought up to date.

Statistics of pupils.—The grwd total of pupils in all institutions (including
E‘ivﬂte institut.ons) has risen by 142,277 to G,345.582. Madras, Bombhay,

engal and Eastern Bengal and Assam shew solid, snd the T'unjab shews slight
increase. The Central Provinees, the Unitad Provincos and Burma are practi-
cally steady, with a slight fullin the case of the two last-mentioned provinees,

The porcentage of those at school in publie inst’tations to those of a school-
going age has appwently fallen in the case of hoys to 233, The lall is
apparent only, since the caleulation has been made on the new census figures,
but even so the present poreentage execeds that in any provious year save
1009-10. The prreentazein the case of givls remains for the same reason
constant at 4'2, though the numbers exhibit an incr-ase of about 30,007 1n
public institutious. The percentage of hoth boys and girls in publie institution«
to those of a school-going aze* now stands at 11°9. The percentago of tnese
in public and private institutions is to those of a school-going age 16'9 and
to the total population 2-5.

In the provinees of Bombay, Bengal and Eastern Bengal and Assam, over
30 per cent. of the boys of a school-going age ave at school in public institutiows.
The provinees which shew the lowest figure for boys are the United Provinces
and the North-West Frontier Province, where respectively 14-4 and 11'8 per cent.
are at public schools. Amnng the larger provinces, Burma heads the list as
regards girls with 8:1 per cent of those of n sohool-going age at publie schools,
though Coorg has 15 per cent. at school. The United Provinces is last with 13,

The increase in the number of pupils at collegiate and- higher institutions
amounts to 41,980 or 47 per cent. and the total now stands at 931,967, thus

divided :-—

Male. Femnle, Totar.

Iu colleges . . . 31,073 374 31447
In high schools . . 364,704 14,804 370,668
In middle schools . . 451,622 60,130 520,852

Madras alone exhibits a decline both in college and secondary school
pupils—a number of weak institutions having heen converted into complete
clementary schools.

The increase in the number of pupils in primary schools amounts to 68,583,
or 1'5 per cent. and the total now stands at 4,625,800, viz. : —

Male . . . 3,936,419
Female . . . . . . 650,471

In the United Provinces there is a slight continued fall; the causes aro
being investigated. In Burma thore has been a decrease of some 7,000 pupils,
mainly accounted for by financinl stringency.

Those under training for the profession of teaching were 12,586, au
incroase of 89 ; and 4,569 qualified during the year.

The number of pupils at technical schools is 10,535, an increaso of 2,820,

In European and Anglo-Indian schools there are 32,844 pupils, an increase
of 1,024.

The number of Muhammadans in public institutions is 1,216,401, an
increase of 42,462. Of these 158,428 arc in secondary schools and colleges
and 949,502 in elementary schools.

Statistics of expenditure—-The total expenditure was R7,18,68,000. This
is an increase of 131,802,000 over the preceding year. To this increase public
funds have contributed £9,30,000. Of the total expenditure, roughly 870 lakhs

* 15 par cent, of the population i- tak 1 as represcnting the uumber of children of & school-going age,





